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In Re:
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application no. 624 of 2023

News item published in The Tribune dated 28.09.2023 titled "Hills

'vanish' as illegal Mining rampant in BEET area"

Action Taken / Status Report of Environmental Engineer, Regional Office,
Rupnagar on behalf of respondent no. 3 i.e. Punjab Pollution Control Board.

Respectfully Showeth,

1)

2)

3)

4)

That the Hon'ble Tribunal has taken suo-moto cognizance of the above-mentioned case
on the basis of news item dated 28.09.2023 published in the Tribune titled " Hills 'vanish’
as illegal Mining rampant in BEET area". The Punjab Pollution Control Board is filing replies
/ status reports in the case in accordance with the directions passed by this Hon'ble

Tribunal.

That the case came up for hearing on 07.08.2025 when this Hon'ble Tribunal was apprised
that action has been initiated against the stone crushers indulged in illegal mining and
Environmental Compensation has been imposed by the Punjab Pollution Control Board.
The Board was given 4 weeks' time to place on record the details in the form of affidavit.
The present status report is filed in compliance to order dated 07.08.2025.

That the deponent is working as Environmental Engineer in the service of Punjab Pollution
Control Board and is posted in the Regional Office of the Board at Rupnagar. The deponent
is well conversant with the facts of the case and is competent and authorized to swear
and file the present status report by way of affidavit on behalf of respondent no.3 Punjab
Pollution Control Board.

That briefly stated that the Punjab Pollution Control Board has taken action against 13
stone crushers who were indulged in illegal mining and had been impleaded as

respondents in the present case. The action taken by the Board is summarized herein

below:

Sr. Name and address of Action Taken by the Board

No. | the Crusher

1 Sat Sahib Stone Crusher | a) Environmental Compensation (EC) of Rs. 8,
& Screening Plant, Vill. 31,250 has been imposed for violation of
Haripur, Sri  Anandpur environmental norms  and damage to
Sahib, Rupnagar environment. The decision was conveyed to the

stone crusher vide letter no. 342 dated
23.02.2024.




| Adesh Stone  Crusher,
Vill.  Algran,  Tehsll

Nangal, Rupnagar

b)

c)

b)

d)

~ Environmental

s

and Control of Pollution) Act, 1974 and u/s 31-A
of Alr (Prevention and Control of Pollution) Act,
1981, vide lotter no, 12133 dated 15.02.2024 for
closure of unit.

Criminal complaint has been filed against the
stone crusher and Its responsible person under
the provisions of the Water (Prevention and
Control of Pollution) Act, 1974,

The Environmental Compensation amounting to
Rs. 8, 31,250 has been recovered.

Compensation (EC) of Rs.
6,87,500 has been imposed for violation of
environmental norms and damage to
environment. The decision was conveyed to the
stone crusher vide letter no. 338 dated
23.02.2024.

Directions issued u/s 33-A of Water (Prevention
and Control of Pollution) Act, 1974 and u/s 31-A
of Air (Prevention and Control of Pollution) Act,
1981 vide letter no. 12084 dated 15.02.2024 for
closure of unit.

Criminal complaint has been filed against the
stone crusher and its responsible person under
the provisions of the Water (Prevention and
Control of Pollution) Act, 1974.

Rs. 2.00 Lakh
Compensation has been recovered out of the

total amount of Rs. 6,87,500/-.

towards  Environmental

Sidhi  Vinayak Stone
Crusher, Vill. Algran, Sri
Anandpur Sahib,
Rupnagar

a) Environmental Compensation (EC) of Rs.
7,25,000 has been imposed for violation of
environmental norms and damage to
environment. The decision was conveyed to
the stone crusher vide letter no. 343 dated
23.02.2024.

b) Directions issued u/s 33-A of Water
(Prevention and Control of Pollution) Act,
1974 and u/s 31-A of Air (Prevention and
Control of Pollution) Act, 1981, vide letter no.
12121 dated 15.02.2024 for closure of unit.

¢) Criminal complaint has been filed against the

stone crusher and its responsible person
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d)

under the provisions of the Water (Prevention
and Control of Pollution) Act, 1974 and also
under the Air (Prevention and Control of
Pollution) Act, 1981,

The Environmental Compensation amounting
to Rs. 7,25,000 has been recovered.

Ganga Stone Crusher,
Vill, Khera Kalmot

b)

d)

Environmental Compensation (EC) of Rs.
18.50 lacs has been imposed for violation of
environmental norms and damage to
environment. The decision was conveyed to
the crusher vide office order no. 09 dated
03.01.2024.

Directions issued u/s 33-A of Water
(Prevention and Control of Pollution) Act,
1974 and ufs 31-A of Air (Prevention and
Control of Pollution) Act, 1981, vide letter no.
9888-89 dated 02.01.2024 for closure of unit.
The industry has installed 01 no. of DG set of
capacity 380 KVA which has been sealed by
this office.

Criminal complaint has been filed against the
stone crusher and its responsible person
under the provisions of the Water (Prevention
and Control of Pollution) Act, 1974 and also
under the Air (Prevention and Control of
Pollution) Act, 1981.

The amount of Environmental Compensation

has to be recovered.

Grewal Stone Crusher,
Vill.  Khera  Kalmot,
Nangal, Rupnagar

b)

c)

Environmental Compensation (EC) of Rs.
37,500 has been imposed for violation of
environmental norms and damage to
environment. The decision was conveyed to
the stone crusher vide letter no. 337 dated
23.02.2024.

Directions issued ufs 33-A of Water
(Prevention and Control of Pollution) Act,
1974 and u/s 31-A of Air (Prevention and
Control of Pollution) Act, 1981, vide letter no.
12099 dated 15.02.2024 for closure of unit,
The crusher has installed 02 no. of DG sets of
capacities 125 KVA and 380 KVA which have

been sealed by the Board.
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d)

e)

Criminal complaint has been filed against the
stone crusher and its responsible person
under the provisions of the Water (Prevention
and Control of Pollution) Act, 1974,

The Environmental Compensation amounting

to Rs. 37,500/- has been recovered.

Kalgidhar Stone Crusher,
Vill.  Khera  Kalmot,
Nangal, Rupnagar

b)

d)

Environmental Compensation (EC) of Rs.
18.50 lac has been imposed for violation of
environmental norms and damage to
environment. The decision was conveyed to
the stone crusher vide letter no. 10 dated
23.02.2024.

Directions issued ufs 33-A of Water
(Prevention and Control of Pollution) Act,
1974 and u/s 31-A of Air (Prevention and
Control of Pollution) Act, 1981, vide letter no.
9890-91 dated 02.01.2024 for closure of unit.
Criminal complaint has been filed against the
stone crusher and its responsible person
under the provisions of the Water (Prevention
and Control of Pollution) Act, 1974.

Amount of Rs. 4,62,500/- has been deposited
towards Environmental Compensation by the
stone crusher out of the total amount of Rs.
18.50 Lac.

Bhalla Cone Crusher, vill
Bhallri

b)

Environmental Compensation (EC) of Rs.
18,56,250 has been imposed for violation of
environmental norms and damage to
environment. The decision was conveyed to
the stone crusher vide letter no. 340 dated
23.02.2024.

Directions issued u/s 33-A of Water
(Prevention and Control of Pollution) Act,
1974 and u/s 31-A of Air (Prevention and
Control of Pollution) Act, 1981, vide letter no.
12127 dated 15.02.2024 for closure of unit.
Criminal complaint has been filed against the
stone crusher and its responsible person
under the provisions of the Water (Prevention
and Control of Pollution) Act, 1974 and also
under the Air (Prevention and Control of
Pollution) Act, 1981.
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Bharat Stone Crusher &

Screening Plant, vill;

Plata, Sri Anandpur

Sahib, Rupnagar
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d)

b)

0)

d)

Amount of Rs. 4,64,063/- has been deposited
towards Environmental Compensation by the

stone crusher out of the total amount of Rs,
18,56,250/-.

Environmental Compensation (EC) of Rs.
5,93,750 has been imposed for violation of
environmental norms and damage to
environment. The decision was conveyed to
the stone crusher vide letter no. 335 dated
23.02.2024, out of which the unit has
deposited part of the EC of Rs. 1,50,000/- to
the Board vide R. no. 15/5326 dated
01.03.2024.

Directions issued u/s 33-A of Water

(Prevention and Control of Pollution) Act,
1974 and u/s 31-A of Air (Prevention and
Control of Pollution) Act, 1981, vide letter no.
12139 dated 15.02.2024 for closure of unit.
Criminal complaint has been filed against the
stone crusher and its responsible person
under the provisions of the Water (Prevention
and Control of Pollution) Act, 1974 and also
under the Air (Prevention and Control of
Pollution) Act, 1981.

The Environmental Compensation amounting
to Rs. 5,93,750/- has been recovered.

Sai Stone Crusher, Vill.
Swara, Sri  Anandpur

Sahib, Rupnagar

b)

<)

Environmental Compensation (EC) of Rs.
11,75,000 has been imposed for violation of
environmental norms and damage to
environment. The decision was conveyed to
the stone crusher vide letter no. 339 dated
23.02.2024.
Directions issued ufs 33-A of Water
(Prevention and Control of Pollution) Act,
1974 and u/s 31-A of Air (Prevention and
Control of Pollution) Act, 1981, vide letter no.
12145 dated 15.02.2024 for closure of unit.

Criminal complaint has been filed against the
stone crusher and its responsible person
under the provisions of the Water (Prevention

and Control of Pollution) Act, 1974 and also




d)

under the Air (Prevention and Control of
Pollution) Act, 1981.
The Environmental Compensation amounting
to Rs. 11,75,000/- has been recovered.

10

A.S Brar Stone Crusher,
Vill. Agampur

b)

d)

Environmental Compensation (EC) of Rs. 32,
43,750 has imposed for violation of
environmental norms and damage to
environment. The decision was conveyed to
the stone crusher vide letter no. 341 dated
23.02.2024.
Directions issued ufs 33-A of Water
(Prevention and Control of Pollution) Act,
1974 and u/s 31-A of Air (Prevention and
Control of Pollution) Act, 1981, vide letter no.
12111 dated 15.02.2024 for closure of unit.
Criminal complaint has been filed against the
stone crusher and its responsible person
under the provisions of the Water (Prevention
and Control of Pollution) Act, 1974.

Amount of Rs. 3,00,000/- has been deposited
towards Environmental Compensation by the
stone crusher out of the total amount of Rs.
32,43,750/-.

11

Puri Stone Crusher, Vill.
Palata, Sri Anandpur

Sahib, Rupnagar

b)

Environmental Compensation (EC) of Rs.
54,75,000 has been imposed for violation of
environmental norms and damage to
environment. The decision was conveyed to
the stone crusher vide letter no. 336 dated
23.02.2024, out of which the unit has
deposited part of the EC of Rs. 4,00,000/- to
the Board vide R. no. 18/5326 dated
01.03.2024.

Directions issued ufs 33-A of Water
(Prevention and Control of Pollution) Act,
1974 and u/s 31-A of Air (Prevention and
Control of Pollution) Act, 1981, vide letter no.
12070 dated 15.02.2024 for closure of unit.
Criminal complaint has been filed against the
stone crusher and its responsible person
under the provisions of the Water (Prevention
and Control of Pollution) Act, 1974.
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d) Amount of Rs. 4,00,000/- has been deposited
towards Environmental Compensation by the

stone crusher out of the total amount of Rs.

54,75,000 /-.
12 New Satluj Stone a) Environmental Compensation (Environmental
Crusher Unit 1, Vill, Clearance) of Rs. 17,62,500 has been
Khera Kalmot imposed and the same has been issued vide

office order no. 08 dated 03.01.2024, out of
which the unit has deposited part of the EC
of Rs. 4,40,625/- to the Board vide R. no.
14/5326 dated 01.03.2024.

b) Directions issued u/s 33-A of Water
(Prevention and Control of Pollution) Act,
1974 and u/s 31-A of Air (Prevention and
Contro! of Pollution) Act, 1981, vide letter no.
9878-79 dated 02.01.2024 for closure of unit.

c) Criminal complaint has been filed against the

stone crusher and its responsible person
under the provisions of the Water (Prevention
and Control of Pollution) Act, 1974.

d) Amount of Rs. 4,40,625/- has been deposited
towards Environmental Compensation by the

stone crusher out of the total amount of Rs.

17,62,500/-.

13 Pritthvee Stone Crusher a) Directions issued ufs 33-A of Water
& Screening Plant, Vill. (Prevention and Control of Pollution) Act,
Spalwa, Sri  Anandpur 1974 and u/s 31-A of Air (Prevention and
Sahib, Rupnagar Control of Pollution) Act, 1981, vide letter no.

12105 dated 15.02.2024 for closure of unit.

b) Criminal complaint has been filed against the
stone crusher and its responsible person
under the provisions of the Water (Prevention
and Control of Pollution) Act, 1974,

5) That it is pertinent to mention here that Environmental Compensation for violation of
environmental norms and damage to environment amounting to Rs.2,00,87,500/- has
been imposed by the Board upon the above-mentioned stone crushers. The copies of the
orders issued by the Board for imposition of Environmental Compensation upon the above-
mentioned stone crushers are enclosed as Annexure R-3/A. It is relevant to mention
here that the Environmental Compensation amounting to Rs. 56,29,688/- has been
recovered by the Board out of the total amount of Environmental Compensation of
Rs.2,00,87,500/-. The Board is also in the process of recovering the remaining amount of
Environmental Compensation from the above-mentioned stone crushers.



7)

6) That the Board has also fi
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led criminal complaints against all the above-mentioned stone
crushers, Criminal complaints under the provisions of the Water (Prevention and Control

of Pollution) Act, 1974 have been filed against M/s Sat Sahib Stone Crusher and Screening
Plant, Adesh Stone crushers, Grewal Stone Crusher, Kalgidhar Stone Crusher, A.S Brar
Stone Crusher, Puri Stone Crusher, New Sutlaj Stone Crusher and Prithvee Stone Crusher
and Screening Plan. Criminal complaints under the provisions of the Water (Prevention
and Control of Pollution) Act, 1974 and also under the provisions of the Air (Prevention
and Control of Pollution) Act, 1981 have been filed against Sidhi Vinayak Stone Crushers,
Ganga Stone Crusher, Bhalla Cone Crusher, Bharat Stone Crusher and Screening Plant
and Sai Stone Crusher as explained herein above.
That it is pertinent to mention here that Environmental Compensation for illegal mining
and for damage to environment in accordance with Polluter Pay's Principle evolved by the
Central Pollution Control Board in compliance to order dated 26.02.2021 of this Hon'ble
Tribunal passed in OA No. 360 of 2015 has also been imposed by the Executive Engineer-
cum-District Mining Officer, Drainage Division, Sri Anandpur Sahib upon the above-
mentioned stone crushers. The Executive Engineer-cum-District Mining Officer, Drainage
Division, Sri Anandpur Sahib vide letter no. 8049-50 dated 12.03.2024 has informed the
Regional Office of the Board at Rupnagar that recovery notices have been issued to the
following stone crushers in accordance with the guidelines of the Hon'ble National Green

Tribunal. The detail of the amount of Compensation mentioned in the recovery notices is
mentioned below in the tabular form.

S.No. Name of the Stone Crusher Amount of
recovery
1 Sai Stone Crusher, Vill. Swara, Sri Anandpur Sahib, | 55,36,446/-
\ Rupnagar
2 Pritthvee Stone Crusher & Screening Plant, Vill. | 10,18,576/-
‘ Spalwa, Sri Anandpur Sahib, Rupnagar
3 Sidhi Vinayak Stone Crusher, Vill. Algran, Sri| 1,62,30,908/-
\ Anandpur Sahib, Rupnagar

B

l A.S Brar Stone Crusher, Vill. Agampur 6,33,50,147/-

Grewal Stone Crusher, Vill. Khera Kalmot, Nangal,
Rupnagar

PR S—
8]

1,37,34,092/-

Adesh Stone Crusher, Vill. Algran, Tehsil Nangal,

24,57,04,995/-
Rupnagar

o

~

\ New Satluj Stone Crusher Unit 1, Vill. Khera Kalmot | 18,67,78,148/-

Kalgidhar Stone Crusher, Vill.

Khera Kalmot, | 14,01,95,032/-
Nangal, Rupnagar

o]

9 Puri Stone Crusher, Vill. Palata, Sri Anandpur Sahib, | 2,21,38,696/-
Rupnagar
\ 10 \ Ganga Stone Crusher, Vill. Khera Kalmot 85,51,39,441/-
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11 Sat Sahib Stone Crusher & Screening Plant, Vill. | 11,31,34,850/-
Haripur, Sri Anandpur Sahib, Rupnagar

Bharat Stone Crusher & Screening Plant, Vill: Plata, | 46,19,568/-
Sri Anandpur Sahib, Rupnagar
13 Bhalla Cone Crusher, vill Bhallri 7,91,00,673/-

12

A copy of the English translation of letter no. 8049-50 dated 12.03.2024 of Executive
Engineer-cum-District Mining Officer, Drainage Division, Sri Anandpur Sahib is enclosed
as Annexure R-3/B.

8) That Department of Mining and Geology is in the process of recovering the amount of

Environmental Compensation from the above-mentioned stone crushers.

9) That the deponent may kindly be allowed to place on record the present status report by
way of affidavit on behalf of Punjab Pollution Control Board in compliance to order dated
07.08.2025.

\%Mguw

Date: 3, , I’O' 2018 ponent

Environmental Engineer

. Punjab Pollution Control Board
Flace; P\u.Pwﬁ,o(‘ Regional Office, Rupnagar
(On behalf of respondent no. 3)

Verification

Verified that the contents of the above Affidavit are true and correct to the knowledge
of the deponent as derived from the official record. No part of the above affidavit is false and
nothing material is kept concealed therein.

\ipeon Kumen

Date: 3t /]o{zo 2¢ eponent
Environmental Engineer
_ Punjab Pollution Control Board
Place: R“‘F"bﬁa r Regional Office, Rupnagar

(On behalf of respondent no. 3)



EGE]
=7 = » OARD
= PUNJAB POLLUTION CONTROL BOZ

—}3 | _ Daled. &3/02 };{0&%

—

Subject: Imposj
prol:r l:i;l:n of Environmental Compensation for violation of the
Srensin l:f Environmental Laws upon M/s Sat Sahib Stone Crusher &
g Plant, Village Haripur, Tehsil Anadpur Sahib.
Order
B e In ;
E%m . order to protect and improve the environment and for prevention of hazards

the w],ilkEZilSZ?yiing C;‘camres, plants and ;-Jroperty and maintaining or resorting
enacted the Water {Prevemiroan :’ preserve the qutfhty of air, the Parliament of ln.dia had
Contro] of Poilution) Aot lgglal‘:h C;ntr.ol of Pollution) A?t, 1974, the Air (Prevcm.xon and
under the provisions of,the E;wi -e prironment (.Protecnon) HOE, 108 apd cexiaim adlsk
CO"CCH"CI}’ and severally bein refei‘oncrlntem (Pl:mecm'm) e e T theéc o ém
Contro] Board being tht; . gt re | o as the En\.urolrm-'lental Law‘s. The Pllnjfxl? Pollution
abOVC‘antic)ned tatute. utory regulatory .authority is implementing the provisions of the

es in the State of Punjab.
i:zsjs of fhie o T}"e ‘Hon'b]e National Green Tribunal in suo moto exercise of its powers on the
i €Ws itemn dated 28.09.2023 published in the Tribune titled “Hills ‘vanish’ as
Hegsl mining rampant in Beet area” has registered Original Application No. 624 of 2023
thws item discloses that on account of the illegal mining, Shivalik Hills, as high as 200 feet
I the Beet area of Garhshankar sub-Division, are slowly vanishing. As per the news report,
the mining mafia is carrying out illegal mining in the forests and mountains and that the
stone crusher operators in the villages of Kalewal-Beet, Khuralgarh Sahib and Garhi
mansowal along with Mahindpur, Kheda, Kalmot, Bhangla, Haripur, Plata and Splanwa
Sa]sunga of Rupnagar District have ravaged the green cover due to illegal mining. News
Report further states that illegal mining has reached to a record level of 200 ft. deep and at
some places, entire hills have been erased by the mining mafia and inspite of the complaint,

no action is being taken by the competent authorities.

3) The Punjab Pollution Control Board has filed short reply before the Hon'ble
National Green Tribunal in O.A No. 624 of 2023 disclosing that during the visit of the area
the traces of fresh as well as old mining were found and XEN Mining Rupnagar has informed
that the FIRs were registered against the violators including transporters, machine operators

and they have confiscated the machinery. The Hon'ble National Green Tribunal in its order

-1-
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dated 16.10.2023 haq observed that the report so submitted by the Member Secretary, does

not disclose the extent of ilegal mining and is absolutely silent in respect of the stone

crushers which are operating in the area either illegally or legally.
4)

. ‘ i : ! ' S

The Punjab Pollution Control Board being the prescribed authority i
momtoring the stope crushers o
s the Water (Prevention and Con
% of Pollution) Act,

f the State with regard to the compliance of the provisions of
trol of Pollution) Act, 1974 and the Air (Prevention and Control

1081 including the code of practice laid down by the Government. It is
d by the Board many
Mining h

bserve — t of
Crve stone crushers are operating in the area and the Departmen

AS registered FIR against the units for indulgence into illegal mining. The Board has
taken action Against 4 Stone Crushers and Environmental Compensation was imposed in

view : ’
of the facyg and circumstances of the cases.

3 Itis relevant to mention here that the reply filed by the Mining Department -

ble National Green Tribunal in OA no. 624/2023 reveals that — total 110 FIRs
have beep registered ag

before the Hon

ainst illegal mining in Ropar District since 01.01.2023. The Hon'ble

National Greep, Tribunal vide order dated 11.01.2024 has observed that - through the report

o Mini“g Department discloses the action against 13 Stone crusher but - the report
submitted by the PPCB mention action only against 4 no. stone crusher.
6) After dye consideration of the matter, it is observed that M/s Sat Sahib Stone
Crusher & Screening Plant, was granted consent to operate under the provisions of Water
(Prevention ang Control of Pollution) Act, 1974 and under the Air (Prevention & Control of
Pollution) Act, 1981 on 19/07/2023 valid upto 18/01/2024 for Crushing, Sand. Bayjri,
Gravel, Gatka Boulder @ 8200 CFT/day, subject to the suitable conditions mentioned therein.
7) The premises of M/s Sat Sahib Stone Crusher & Screening Plant,

Haripur, Tehsil Anandpur Sahib, Rupnagar was visited by the officer of the Board on

08.11.2023 and it was observed that the Stone Crusher is not complying and was violating

Village

the provisions of the Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention

&
Control of Pollution) Act,

1981 and code of practice for such units laid down by the
| G'mr'ernment. As such, the

consents of the industry were revoked / cancelled vide Board's
ated 20/11/2023 under the Water (Prevention & Control of Pollution)

Act, 1974 & 2972-73 dated 20/11/2023 under the Air (Prevention & Control of Pollution)
Act, 1981, due to the violations as mentioned above.

T =Aletter no. 2974-75 d

2.
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g) The case was considered by the Competent Authority, of the PPCB and it was
decided o issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act: 1974 and
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the
stone Crusher with an opportunity of personal hearing, due to aforesaid violations- Therefore,
notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
as amended in 1988 & u/s 31-A of the Air (Prevention & Control of Pollution) Act: 1981 was
issucd to M/s Sat Sahib Stone Crusher on 18/12/2023 vide Board's letter no- 9404-05 dated
08/12/2023. The proceedings were conveyed to the industry vide Board's letter no- 9989-90
dated 08/01/2024.

. ; ice Ropar
9) It is pertinent to mention here that - Senior superintendent of Police Rop

has requested to cancel the registration of 13 Stone Crusher due to registration of vations
FIRs against them. The Mining Department after affording personal hearing to the concerned
Stone Crushers has issued speaking orders to cancel the registration of all these units. The
facts and circumstances of the matter had confirmed that = environmental damage has been
caused by the 13 Stone Crusher in the area against whom various FIR, have been registered

for illegal mining.

10) The case was considered by the Competent Authority, of the PPCB and it was

decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the
Stone Crusher with an opportunity of personal hearing, due to aforesaid violations. Therefore,
notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
as amended in 1988 & u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 was
issued to M/s Sat Sahib Stone Crusher with an opportunity of personal hearing before the

Chairman of the Board on 13/02/2024 vide Board's letter no. 10593-94 dated 02.02.2024.

11) No one attended the hearing of M/s Sat Sahib Stone Crusher. After hearing

the officers of the Board after considering the material facts of the case, certain decisions

including the decision to impose Environmental Compensation upon M/s Sat Sahib Stone

Crusher as mentioned below were taken, in the case.

.. The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act,

1974 and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be
confirmed:

4B=
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a) That the industry shall take all necessary steps to close down its operations

o) That the industry shall stop forthwith discharging any effluent/ emissions
from its industrial premises or through any mode.

C) That the industry will immediately stop its activities and will not restart the
same unless all necessary water and air pollution control measures are taken
and obtains valid consents of the Board.

d) That the Punjab State Power Corporation Ltd. authorities shall be directed to
disconnect the supply of electricity available to the industry.

\ e} That DG sets installed by the industry shall be sealed.
ii.  Legal action/ launching the prosecution under the provisions of the Water (Prevention

& Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act,

1981 shall be taken against the industry and its responsible person.

iii.  The industry shall deposit Environmental Compensation amounting to Rs- 8,31,250/-
for violating the environmental norms, within 7 days in the office of the Environmental

Engineer, Regional Office, Rupnagar. The orders in this regard shall be issued

separately.

12) That the proceedings of personal hearing held on 13.02.2024 before the

undersigned, Chairman of the Board containing the decisions explained in para no. 11 above

were conveved to the unit vide letter no. 12006 dated 14.02.2024 for compliance.

13) It is pertinent to mention here that the Environmental Compensation for the
period of violation from 12.09.2023 to 22.01.2024 was calculated in accordance with the
methodology evolved by the Central Pollution Control Board in the matter of Original
Application No. 593 of 2017 (WPC no. 375 of 2012] titled as Paryavaran Suraksha samiti and
another v/s Union of India and others. The Environmental C

of violation of 133 days (12.09.2023 to 22.01.2024)

ompensation for the total period

was calculated to be Rs. 8,31.250/- for

violation of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the

Air (Prevention & Control of Pollution) Act, 1981 and for causing damage to the environment.
14) Therefore, M/s Sat Sahib Stone Crusher is hereby directed to deposit an

amount of Rs. 8,31,250/- (Eight Lakh Thirty One Thousand Two Hundred Fifty Rupee only)

— as environmental compensation with the office of the Punjab Pollution Control Board for the
period of violation of the provisions of the Water (Prevention & Control of Pollution) Act, 1974

and the Air (Prevention & Control of Pollution) Act, 1981 as explained in the preceding

paragraphs, within 15-days from the date of receipt of this order, failing which necessary

-4-
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action will be initiated for recovery of the amount of environmental compensation by adopting

(-nchiVC measures.

I Take notice that no further intimation or reminder will be issued or served by
the B Board in this regard after lapse of stipulated period of 15-days. The Environmental
pogineet: Punjab Pollution Control Board, Regional Office, Rupnagar is directed to ensure

(.Omplmnce of directions.

3 "

Dr. (Prof.) Adarsh Pal vig
Chairrqan
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ntal Compensatlon for violatlon of the

Subject: Imposition of Environme 4 Stons Crushef, Village

provisions of Environmental Laws upon M/us Ades
Algran, Tehsil Nangal, District Rupnagar.

e e

Order

‘ In order to protect and improve the environment and for prevention of hazatds 19
\unnn beings, other living creatures, plants and property and maintaining of resorting the
wholesomeness of water and to preserve the quality of air, the Parliament of India had enac ted the

water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution]

Act, 1981, the Environment (Protection) Act, 1986 and certain rules under the provisions of the

Environment (Protection) Act, 1986 and all these Laws are collectively and seyerally being referred

to as the Environmental Laws. The Punjab Pollution Control Board being the statutory regulatory

authority is implementing the provisions of the above-mentioned statutes in the State of Punjab,

2 The Hon'ble National Green Tribunal in suo moto exercise of its powers on the
basis of the news item dated 28.09.2023 published in the Tribune titled “Hills ‘vanish' as illegal
mining rampant in Beet area” has registered Original Application No. 624 of 2023, News iterm
discloses that on account of the illegal mining, Shivalik Hills, as high as 200 feet in the Beet area
of Garhshankar sub-Division, are slowly vanishing. As per the news report, the mining mafin 14
carrying out illegal mining in the forests and mountains and that the stone crusher operators i
the villages of Kalewal-Beet, Khuralgarh Sahib and Garhi mansowal along with Mahindpur,
Kheda, Kalmot, Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged
the green cover due to illegal mining. News Report further states that illegal mining has reached
to a record level of 200 ft. deep and at some places, entire hills have been erased by the mining

mafia and inspite of the complaint, no action is being taken by the competent authorities.

3) The Punjab Pollution Control Board has filed short reply before the Hon'ble
National Green Tribunal in O.A No. 624 of 2023 disclosing that during the visit of the area the
traces of fresh as well as old mining were found and XEN Mining Rupnagar has informed that the
FIRs were registered against the violators including transporters, machine operators and they have
confiscated the machinery. The Hon'ble National Green Tribunal in its order dated 16.10.2023
has observed that the report so submitted by the Member Secretary, does not disclose the extent
\JI illegal mining and is absolutely silent in respec'l of the stone crushers which are operating in

the area either illegally or legally.

FrEIs gEH, H'GT dl’ ufenar - 147001

Vatavaran Bhawan, Nabha Road, Patiala - 147001
Phone - Cheirman. © 0175-2215793, Member Secretary : 0175-2215802 (0), 2215636 (FAX)
Webhsite  www.ppeh.gowvin | E-Mail: chairmanppeb@yahoo.in | msppch@gmail.com |
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The Punjab Pollut
ution Control Board being the prescribed authority is monitoring

the stone crushers of t} i
e State with regard to the compliance of the provisions of the Water

(Prevention

and Control i

b o of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution)
ct, inclhading : :

! B the code of practice laid down by the Government. It is observed by the Board
many

stone crushers ar it 0
are operating in the area and the Department of Mining has registered FIR

ainst the units i : ,
ag 8 for indulgence into illegal mining. The Board has taken action against 4 Stone
Crushers and Env

iro : ; . ;
nmental Compensation was imposed in view of the facts and circumstances
0 the cases.

) Itis relevant to mention here that the reply filed by the Mining Department -before
the Hon'ble National Green Tribunal in OA no. 624 /2023 reveals that - total 110 FIRs have been
repistered against illegal mining in Ropar District since 01.01.2023. The Hon'ble National Green
Tnbunal vide order dated 11.01.2024 has observed that - through the report of Mining

Department discloses the action against 13 Stone crusher but - the report submitted by the PPCB
menton action only against 4 no. stone crusher.

o) After due consideration of the matter, it is observed that M/s Adesh Stone Crusher,

Village Algran, Tehsil Nangal, District Rupnagar was granted consent to operate under the
provisions of Water (Prevention and Control of Pollution) Act, 1974 and under the Air (Prevention
& Control of Pollution) Act, 1981 on 23/08/2021 valid upto 30/09/2023 for crushing, screening

and washing of river bed material @ 9500 CFT/day, under orange category with conditions
mentioned therein.

7) The industry has applied for CTOs of the Board. Accordingly, the premises of M/s
Adesh Stone Crusher was visited by the officer of the Board on 05.10.2023 and it was observed
that the Stone Crusher is not complying and was violating the provisions of the Water (Prevention
’ & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and code of
: practice for such units laid down by the Government. Therefore, show cause notice was issue for
refusal of applications of consent to operate under the Water Act, 1974 vide no. 2709 dated
13.10.2023 and the Air Act, 1981 vide no. 2710 dated 13.10.2023 with an opportunity of personal
hearing before the Environmental Engineer on 20.10.2023 which was attended by Sh. Ravinder
L Singh, Representative of the industry. However, the submission made by the industry during
i personal hearing found not be satisfactory. As such, the applications of the industry applied for

obtaining consent to operate under the Water Act, 1974 and the Air Act, 1981, were refused.

R) The case was considered by the Competent Authority, of the PPCB and it was
decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and u/s

-2-



31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the Stone

Crusher with an opportunity of personal hearing, due to aforesaid violations. Therefore, notice to
issue directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as amended
in 1988 & u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 was issued to M/s
Adesh Stone Crusher, with an opportunity of personal hearing before the Chief Environmental

Engineer the Board on 17.11.2023 vide Board's letter no. 8592-93 dated 07.11.2023. Sh.

Ravinder Kumar, Proprietor of M/s Adesh Stone Crusher, Village Algran, Tehsil Nangal District
\l?upm\gax attended the hearing before the Chief Environmental Engineer, Patiala on 17.11.2023

nd he informed that the stone crusher has comphcd with the observations raised by the officer
of the Board, during the v

isit as well as code of pructxcc prescribed for the stone crushing units.

The proceedings were conveyed to the industry vide Board's letter no. 9991 dated 08/01/2024 for
compliance.

9) It is pertinent to mention here that - Senior Superintendent of Police Ropar has
requested to cancel the registration of 13 Stone Crusher due to registration of various FIRs against
them. The Mining Department after affording personal hearing to the concerned Stone Crushers
has issued speaking orders to cancel the registration of all these units. The facts and
circumstances of the matter had confirmed that - environmental damage has been caused by the
13 Stone Crusher in the area against whom various FIR, have been registered for illegal mining

M/s Adesh Stone Crusher, Village Algran, Tehsil Nangal, District Rupnagar is one of the Stone
Crusher one- of the lists of Stone Crusher.

10) The case was considered by the Competent Authority, of the PPCB and it was
decided to issue notice u/s 33-A of Water (Preven'tion & Control of Pollution) Act, 1974 and u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the Stone
Crusher with an opportunity of personal hearing, due to aforesaid violations ’l‘hérefore notice to
issue directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as amended
in 1988 & u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 was issued to M/s
Adesh Stone Crusher with an opportunity of personal hearing before the Chairman of the Board
on 13/02/2024 vide Board's letter no. 10599-600 dated 02.02.2024.

11) No one attended the hearing, but one person namely Sh. Gurjeet Singh, of M/s
Adesh Stone Crusher (informed him as a friend of owner) without authority letter submitted
written reply on behalf of crusher, which was taken on record. After hearing the officers of the

doard and the representative of the unit and after considering the material facts of the case

certain decisions including the decision to impose Environmental Compensation upon M/s Adesh
Stone Crusher as mentioned below were taken, in the case

.3-
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i 5 500/ for
ompensation amounting to Rs. 6,87,500/

environmental norms, within 7 days in the office of the Env:runm(-t,:.(l,\;'l
Engineer, Regional Office, Rupnagar. The orders in this regard shall be issued sc‘pnr.d -'l_”
1) That the proceedings of personal hearing held on 13.02.2024 before the Chl‘nrnum
of the Board containing the decisions explained in para no. 11 above were conveyed to the u

vide letter no 12026 dated 14.02.2024 for compliance,

Vi ion for the period
13) Itis pertinent to mention here that the Environmental Compensation I

; - wi hodology
of violation from 05.10.2023 to 22.01.2024 was calculated in accordance with the met )

i ication No. 593 of
evolved by the Central Pollution Control Board in the matter of Original Application No
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i i * environment,
Pollution) Act, 1981 and for causing damage to the

Therefore, M/s Adesh Stone Crusher, Village Ailgran, Tehsil Nangal, District
14) \ 5 S o T
b r is hereby directed to deposit an amount of Rs. 6,87,500/- (Six Lakhs Eighty-Seven
Rupnagar is )

. ,v " ab
'} 1 Five Hundred Only) as environmental compensation with the office of the Punj
“musnn( 3 y

ater (Prevention
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1921 as
& Contro ,

N . ,
Pollution Control Board for the period of violation of the provisions of the W
(
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cxplamned in the preceding Paragraphs, w

‘ 1o order, falling
thin 15-days from the date of receipt of this or¢
which necessary action

ill be initiated for recovery
measurey

ensatiorn
of the amount of environmental comp
by atdopting coercive

151 Take notice thay
Board in this regard aftey laps

Sneineer,
N ntal lEngh

5¢ of stipulated period of 15-days. The Environme ance of
Pungab Poellation Control Boaye

by the
; : ‘e or served b)
no further intimation or reminder will be issued

' npli
: i directed to ensure €of
1, Regional Office, Rupnagar is directed to
direc ionn
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Subject:
jec Imp(;s:tion of Environmental Compensation for violation of the
grovsons of Environmental Laws upon M/s Siddhi Vanayak Stone
rusher, Village Allgran, Rupnagar,

Order

In order to protect and improve the environment and for prevention of hazards to
human beings, other living creatures, plants and property and maintaining or resorting the
wholesomeness of water and to preserve the quality of air, the Parliament of India had enacted the
Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986' and certain rules under the provisions of tie
Environment (Protection) Act, 1986 and all these Laws are collectively and severally being referred
to as the Environmental Laws. The Punjab Pollution Control Board being the statutory regulatory

authority is implementing the provisions of the above-mentioned statutes in the State of Punjab.

2) The Hon'ble National Green Tribunal in suo moto exercise of its powers on tiic
basis of the news item dated 28.09.2023 published in the Tribune titled “Hills ‘vanish’ as illegal
mining rampant in Beet area” has registered Original Application No. 624 of 2023. News item
discloses that on account of the illegal mining, Shivalik Hills, as high as 200 feet in the Beet area
of Garhshankar sub-Division, are slowly vanishing. As per the news report, the mining mafia is
carrying out illegal mining in the forests and mountains and that the stone crusher opcrators

the villages of Kalewal-Beet, Khuralgarh Sahib and Garhi mansowal along with Mahindpur,
Kheda, Kalmot, Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged
the green cover due to illegal mining. News Report further states that illegal mining has reached
to a record level of 200 ft. deep and at some places, entire hills have been erased by the mining

mafia and inspite of the complaint, no action is being taken by the competent authoritics

3) The Punjab Pollution Control Board has filed short reply before the Hon'ble
National Green Tribunal in O.A No. 624 of 2023 disclosing that during the visit of the area the
traces of fresh as well as old mining were found and XEN Mining Rupnagar has informed that the
FIRs were registered against the violators including transporters, machine operators and rhey have
confiscated the machinery. The Hon'ble National Green Tribunal in its order dated 16.10.2023
has observed that the report so submitted by the Member Secretary, does not disclose the extent

of illegal mining and is absolutely silent in respect of the stone crushers which are operating in
the area either illegally or legally.

-1-
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: The Punjab Pollution Control Board being the prescribed authority is monitoring

% crushers of the State with regard to the compliance of the provisions of the Water
Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution]
Act, 1981 including the code of practice laid dovn by the Government. It is observed by the Board
MANY stone crushers are operating in the area and the Depariment of Mining has registered FIR
against the units for indulgence into illegal mining. The Board has taken action against 4 Stone

shers Environme : . . ;
and Envirenmental Compensation was imposed in view of the facts and circumstances

2 Itis relevant to mention here that the reply filed by the Mining Department -before
t Honble MNas: ~ g .
he Hon'ble National Green Tribunal in OA no. 624 /2023 reveals that - total 110 FIRs have been

legal ; iining in Ropar District since 01.01.2023. The Hon’ble National Green
Mining

‘1ed 2gainst il
'ribunal vide order dated 11.0i.2024 has observed that - through the report of

Department discloses the action against 13 Stone crusher but - the report submitted by the PPCB

mention action only against 4 no. stone crusher.

5} After due consideration of the matter, it is observed that M /s Siddhi Vanayak

Stone Crusher, Village Ailgran, Rupnagar, was granted varied ‘consent to operate’ under the Water
{Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act,
1981 on 23/08/2021 upto 30/09/2023, for crushing, screening cum washing of aggregates @
6000 sq.m /dzy, subject to the conditions mentioned therein. The Stone Crusher has got its

sent to operate’ auto-renewed under the Water (Prevention & Control of Pollution) Act, 1974

Valetall<te
~ia

and under the Air (Prevention & Control of Pollution) Act, 1981 on 27.10.2023 with validity upto

27.10.2028, subject to the conditions mentioned therein.

The premises of M/s Siddhi Vanayank Stone Crusher, Village Ailgran was visited

/)
fficer of the Board on 19.01.2024 and it was observed that the Stone Crusher is not

gt

compiying and was violating the provisions of the Water (Prevention & Control of Pollution] Act,
1974, Air (Prevention & Control of Pollution) Act, 1981 and code of practice for such units laid
down by the Government. It is further observed that the Stone Crusher has got its ‘consent to

operate’ auto-renewed under the above statutes by filing the wrong/ false information /
“ocurnents. Hence, the consent to operate under the Water (Prevention & Control of Pollution)

Act, 1974 of the industry was revoked vide letter no. 116 dated 24/01/2024 & consent to operate

under the Air (Prevention & Control of Pollution) Act, 1981 of the industry was cancelled vide letter

no. 118 dated 24/01/2024.
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8) It is pertinent to mention here that — Senior Superintendent of Police Ropar has

requested to cancel the registration of 13 Stone Crusher due to registration of various FIRs against

them. The Mining Department after affording personal hearing to the concerned Stone Crushers

has issued speaking orders to cancel the registration of all these units. The facts and

tal damage has been caused by the

circumstances of the matter had confirmed that - environmen
gal mining.

13 Stone Crusher in the area against whom various FIR, have been registered for ille

he PPCB and it was

9) The case was considered by the Competent Authority, of t
) Act, 1974 and u/s

decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution
31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the Stone

due to aforesaid violation
Act, 1974 as amended

Crusher with an opportunity of personal hearing, s. Therefore, notice to

issue directions u/s 33-A of the Water (Prevention & Control of Pollution)
| of Pollution) Act, 1981 was issued to M/s

in 1988 & u/s 31-A of the Air (Prevention & Contro
g before the undersigned,

ty of personal hearin

siddhi Vanayak Stone Crusher with an opportuni
s letter no. 10581 dated 02/02/2024.

Chairman of the Board on 13/02/2024 vide Board'
ddhi Vanayk Stone Crusher, but one person
) without authority letter submitted

After hearing the officers of the

No one attended the hearing of M/s Si
informed him as a friend of owner
which was taken on record.

and after considering the material fa
n upon M/s Siddhi

10)
namely Sh. Bhajan Lal, (
written reply on behalf of crusher,
Board and the representative of the unit cts of the case,

ecisions including the decision to impose€
elow were taken, in the case.

certain d Environmental Compensatio
Vanayk Stone Crusher as mentioned b
evention & Control of Pollution) Act,

ctions u/s 33-A of the Water (Pr
1981 shall be

A The following dire
tion & Control of Pollution) Act,

1974 and u/s 31-A of the Air (Preven
confirmed
a) That the industry shall take all necessary
b) That the industry shall stop forthwith discharging any

steps to close down its operations.

effluent / emissions from its

industrial premises or through any mode.
c) That the industry will immediately stop its activities and will not restart the same
unless all necessary water and air pollution control measures are taken and obtains

valid consents of the Board.

d) That the pPunjab State Power Corporation Ltd. authorities shall be directed to

disconnect the supply of electricity available to the industry.

e) That DG sets installed by the industry shall be sealed.

-3-
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. lcgal action/ launching the prosecution under the provisions of the Water (Prevention &

Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 195}

shall be taken against the industry and its responsible persons.
. The industry shall deposit Environmental Compensation amounting to Rs.7,25,000/- for
Violaung the environmental norms, within 7 days in the office of the Environmental

Engineer, Regional Office, Rupnagar. The orders in this regard shall be issued separately.

11) That the proceedings of personal hearing held on 13.02.2024 before the

undersigned, Chairman of the Board containing the decisions explained in para no. 10 above were

1iveveq

Teye i the unit vide letter no. 12032 dated 14.02.2024 for compliance.

12) It is pertinent to mention here that the Environmental Compensation for the

iolation from 01.10.2023 to 24.01.2024 was calculated in accordance with the
methodology evolved by the Central Poliuti

Avplication No. 593 of 2017 (
another v/s Union of India

of violation of 116 days (01

period of v

on Control Board in the matter of Criginal
WPC no. 375 of 2012] titled as Paryavaran Suraksha samiti and
and others. The Environmental Compensation for the total period
-10.2023 to 24.01.2024) was calculated to be Rs. 7,25,000/- for
f the Water (Prevention & Control of Pollution) Act, 1974 and the

revention & Control of Pollution) Act, 1981 ‘and for causing damage to the environment.

violation of the provisions o
Air (P
13) Therefore, M/s Shiddi Vanayak Stone Crusher, V

is hereby directed to deposit an amount of Rs. 7,25,000/- (
only)

illage Ailgran, District Rupnagar
Seven Lakhs Twenty Five Thousand
as environmental compensation with the office of the Punjab Pollution Control Board for the
period of violation of the provisions of the Water (Prevention & Control of Pollution

) Act, 1974 and
the Air (Prevention & Control of Pollution) Act, 1981 as explained in the precedi

ng paragraphs,
will be initiated
recovery of the amount of environmental compensation by adopting coercive measures.

within 15-days from the date of receipt of this order, failing which necessary action
for

14)

Take notice that no further intimation or reminder will be issued or served by the
Board

in this regard after lapse of stipulated period of 15-days. The Environmental Engineer,

Punjab Pollution Control Board, Regional Office, Rupnagar is directed to ensure compliance of
directions.

WA 2% uiy Can
Dr. (Prof.) Adarsh Pal Vig

Chairrqa/n

ok —

NO. .-
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Subject: - e :
J Imposition of Environmental Compensation for violation of the

pl.'ovisions of Environmental Laws upon M/s Ganga Stone Crusher,
Village Khera Kalmot, Nangal, Rupnagar.

Order

In order to protect and improve the environment and for prevention of ha.zaras
to numan beings, other living creatures, plants and property and maintaining or resortng
wholesomeness of water and to preserve the quality of air, the Parliament of India nac enacted
the Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and certain rules under the provisions
of the Environment (Protection) Act, 1986 and all these Laws are collectively and severally beina
referred to as the Environmental Laws. The Punjab Pollution Control Board being the statuton
requlatory authority is implementing the provisions of the above-mentioned statutes in the State
of Punjab.

2) The Hon'ble National Green Tribunal in suo moto exercise of its powers on ne
basis of the news item dated 28.09.2023 published in the Tribune titled "Hills "vanish” as leqa
mining rampant in Beet area” has registered Original Application No. 624 of 2023. News Zem
discloses that on account of the illegal mining, Shivalik Hills, as high as 200 feet in the Beet a7ea
of Garhshankar sub-Division, are slowly vanishing. As per the news report, the munima mano

carrying out illegal mining in the forests and mountains and that the stone crusher operators i
the villages of Kalewal-Beet, Khuralgarh Sahib and Garhi mansowal along with Mahinapur, Khaaa
Kalmot, Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged the
green cover due to illegal mining. News Report further states that illegal mining has reachea (oo
record level of 200 ft. deep and at some places, entire hills have been erased by the mining mana

and inspite of the complaint, no action is being taken by the competent authorities.

3) The Punjab Pollution Control Board being the prescribed authority is monitoring
the stone crushers of the State with regard to the compliance of the provisions of the Voo
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pallution)

Act, 1981 including the code of practice laid down by the Government.

Page 1 of 4
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respect of the stone crushers which are operating in the area either illegally
S)

ing in the aree,
That it i1s observed by the Board many stone crushers are operating |
ichiti hat ini s teken
but the Department of Mining has registered FIR in which it is stated that illegal mining ha

place in the

Kal

N

. . M
nearby area of about 4 stone crushers namely M/s Guru Kirpa Stone Crusher; M/s
gidhar Stone Crusher; M/s Ganga Stone Crusher of village Kheda Kalmot and M/s New Sutle)

>lone Crusnher (Unit-1) in the area of Nagran, Tehsil Nangal, District Roopnagar.
6)

Uis relevant to mention here that M/s Ganga Stone Crusher, Village Khera Kalmot,
Ten

sil Nangal, District Rupnagar was granted consent to operate by the Punjab Pollution Contro!
Board under

the provisions of Water (Prevention and Control of Pollution) Act, 1974 vide no.
CTCW/Re

newal/RPN/2021/16958137 dated 27/10/2021 and under the Air (Prevention & Control

of Pollution) Act, 1981 vide no. CTOA/Renewal/RPN/2021/16958120 dated 27/10/2021 both were
valid upto 30/09/2023 for operation of Crushing and screening of river bed material @ 4000
CFT/day under orange category with conditions mentioned therein.

The said consents were
revoked / cancelled by the Board vide no. 3841 dated 06.10.2022 because of indulgence

of unit
into ilegal mining after receiving information from Executive Engineer, Dr

ai”age-cum-l\hmng
Department, Sri Anandpur Sahib vide letter no. 679/Crusher dated 01.10.2022.

7) After the receipt of notice in the case, the premises of M/s Gang

a Stone Crusher
was visited by the officer of the Board on 23.10.2023 in the presence of Sh. Ay

ay Kumar,
Accountant of the Stone Crusher. During the visit, it was observed that the stone crusher is not
complying with the code of practice. Accordingly, notice to issue Adirections under the Water
(Proevention and Control of Pollution) Act, 1974 and the Air (Prcv_cntlon and Control of Pollution)
Act, 1981 was issued to the stone crusher vide letter no, 9527-28 dated 13.12.2023 with an

rtunity of hearing before the Chairman of the Board on 18,12.2023. 1t was mentioned in the
opportuni
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notice that the Environmental Compensation shall be imposed upon the stone crusher and
directions will be issued for its closure.

8) That no one from M/s Ganga Stone Crusher attended the hearing before the

Chairman of the Board on 18.12.2023. The industry has also not submitted compliance of the
code of practice / observations of the visiting officer raised during the visit of the stone crusher.
It is also come to the knowledge from the sources that the owner of the stone crusher has been

arrested by the police department for indulging in illegal mining.

S) The Environmental Engineer, Regional Office, Roopnagar of the Board stated that
the stone crusher not submitted any record for verification to comply with the decisions of the
nearing. The Executive Engineer, Mining, Rupnagar and Sri Anandpur Sahib, Water Resource
Department vide his letter no. 9891/Crusher dated 31.10.2023 has informed that an FIf2 no. 06
has been registered against the unit regarding illegal mining and further matter is under
investigation. It was further observed that stone crusher has operated without valid 'consent 1o
operate’ of the Punjab Pollution Control Board. The officer stated that in view of the violations
committed by the stone crusher, Environmental Compensation (EC) amounting to Rs. 18.50 lacs
had been calculated in accordance with methodology evolved by the CPCB and adopted by the
Punjeb Pollution Control Board.

10) It is observed that the stone crusher has operated the plant without valid ‘consent
to operate' of the Board by processing the minor minerals as raw material which may have baon
procured through illegal means or may be through illegal mining in the nearby area. The stone
crusher was also not complying with the code of practice. The activities of the stone crusher as
such contributed towards the degradation and damage to the natural environment of the area.

Stern action, as such, is required to be taken against the stone crusher.

11) Considering the news item published in the Tribune Newspaper dated 28.9.2023
and also the fact that FIR has been registered by the Police on the complaint of mining
department, Environmental Compensation amounting to Rs. 18.50 Lakh is hereby imposed upon
the stone crusher for the violation of the provisions of the Water (Prevention and Contic. of

pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the code of practice

Page 3 of 4
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Subject: Imposition of Environmental Compensation for violation of hthe
provisions of Environmental Laws upon M/s Grewal Stone Crusher,

Village Khera Kalmot, Tehsil Nangal, District Rupnagar.

Order

In order to protect and improve the environment and for prevention of hazards

plants and property an
of air, the Parliament of India had

1974, the Air (Prevention and

to human beings, other living creatures, d maintaining or r esorting

the wholesomeness of water and to preserve the quality
enacted the Water (Prevention and Control of Pollution) Act,

Control of Pollution) Act, 1981, the Environment (Protection
rotection) Act,

) Act, 1986 and certain rules
1986 and all these Laws are

under the provisions of the Environment (P
o as the Environmental Laws. The Punjab Pollution

collectively and severally being referred t
is implementing the provisions of the

Control Board being the statutory regulatory authority

above-mentioned statutes in the State of Punjab.

The Hon'ble National Green Tribunal in suo moto exercise of its powers on the

2)
shed in the Tribune titled “Hills ‘vanish’ as

basis of the news item dated 28.09.2023 publi
» has registered Origin
Shivalik Hills, as high as 200 feet

illegal mining rampant in Beet area al Application No. 624 of 2023.

News item discloses that on account of the illegal mining,
in the Beet area of Garhshankar sub-Division, are slowly vanis
g out illegal mining in the forests and mountains
Beet, Khuralgarh Sahib and Garhi

hing. As per the news report,
the mining mafia is carryin and that the
ators in the villages of Kalewal-
Kheda, Kalmot, Bhangla, Haripur, Plata and Splanwa
e to illegal mining. News

stone crusher oper
mansowal along with Mahindpur,
a of Rupnagar District have ravaged the green cover du
a record level of 200 ft. deep and at

mafia and inspite of the complaint,

Salsung
Report further states that illegal mining has reached to

some places, entire hills have been erased by the mining
no action is being taken by the competent authorities.

3) The Punjab Pollution Control Board has filed short reply before the Hon'ble
National Green Tribunal in O.A No. 624 of 2023 disclosing that during the visit of the area

the traces of fresh as well as old mining were found and XEN Mining Rupnagar has informed

that the FIRs were registered against the violators including transporters, machine operators

and they have confiscated the machinery. The Hon'ble National Green Tribunal in its order

e
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dated‘16. 10.2023 has observed that the report so submitted by the Member Secretary, does
not disclose the extent of illegal mining and is absolutely silent in respect of the stone

crushers which are operating in the area either illegally or legally.

4) The Punjab Pollution Control Board being the prescribed authority is
monitoring the stone crushers of the State with ‘regard to the compliance of the provisions of
the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control
of Pollution) Act, 1981 including the code of practice laid down by the Government. It is
observed by the Board many stone crushers are operating in the area and the Department of
Mining has registered FIR against the units for indulgence into illegal mining. The Board has
taken action against 4 Stone Crushers and Environmental Compensation was imposed in

view of the facts and circumstances of the cases.

5) It is relevant to mention here that the reply filed by the Mining Department -
before the Hon’ble National Green Tribunal in OA no. 624/2023 reveals that - total 110 FIRs
have been registered against illegal mining in Ropar District since 01.01.2023. The Hon'ble
National Green Tribunal vide order dated 11.01.2024 has observed that — through the report
of Mining Department discloses the action against 13 Stone crusher but — the report

submitted by the PPCB mention action only against 4 no. stone crusher.

6) After due consideration of the matter, it is observed that M/s Grewal Stone

Crusher, was granted varied 'consent to operate' under the Water (Prevention & Control of
Pollution) Act, 1974 and under the Air (Prevention & Control of Pollution) Act, 1981 on

28/07/2020, both valid upto 30/06 /2025 for crushing of river bed material @ 4000 CFT/day,
subject to the conditions mentioned therein.

The premises M/s Grewal Stone Crusher, Village Khera Kalmot, Tehsil Nangal,

7)
he Board on 19.01.2024 and it was observed

District Rupnagar was visited by the officer of t
that the industry is not complying and was violating the provisions of the Water (Prevention

& Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and code
of practice for such units laid down by the Government. The consent to operate under the
Water (Prevention & Control of Pollution) Act, 1974 was revoked vide letter no. 122 dated
24/01/2024 & consent to operate under the Air (Prevention & Control of Pollution) Act, 1981
of the industry was cancelled vide letter no. 120 dated 24/01/2024.

PUNJAB POLLUTION CONTROL BOARD
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8) It is pertinent to mention here that — Senior Superintendent of Police Ropar
has requested to cancel the registration of 13 Stone Crusher due to registration of various
FIRs against them. The Mining Department after, affording personal hearing to the concerned
Stone Crushers has issued speaking orders to cancel the registration of all these units. The
facts and circumstances of the matter had confirmed that - environmental damage has been

caused by the 13 Stone Crusher in the area against whom various FIR, have been registered
for illegal mining.

9) The case was considered by the Competent Authority, of the PPCB and it was

decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and

u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the

Stone Crusher with an opportunity of personal hearing, due to aforesaid violations. Therefore,

notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
as amended in 1988 & u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 was
issued to M/s Grewal Stone Crusher with an opportunity of personal hearing before the
undersigned, Chairman of the Board on 13/02/2024 vide Board's letter no. 10583 dated
02/02/2024.

Sh. Tej Pal Singh, Partner of M/s Grewal Stone Crusher attended the hearing '
Board on 13.02.2024 and stated that - the Stone

he requested to give some time

10)
before the undersigned, Chairman of the

Crusher is not involved in any kind of illegal mining. Further,

to comply with the entire code of practice for stone crushing unit as well as provisions of the

Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of

Pollution) Act, 1981. After hearing the officers of the Board and the representative of the unit

and after considering the material facts of the case, certain decisions including the decision

to impose Environmental Compensation upon M/s Grewal Stone Crusher as mentioned below
were taken, in the case.

i.  The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be
confirmed:

a) That the industry shall take all necessary steps to close down its operations.
b) That the industry shall stop forthwith discharging any effluent / emissions

from its industrial premises or through any mode.

-3-
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will immediately stop its activities and will not restart the

¢) That the industry
s are taken

same unless all nec

and obtains valid consents of the Board.
tate Power Corporation Ltd. authorities shal

essary water and air pollution control measure

1 be directed to

d) That the Punjab S

disconnect the supply of electricity available to the industry.

e) That DG sets installed by the industry shall be sealed.

ii. Legalaction/ launching the prosecution under the provisions of the Water (Prevention
Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act,
onsible persons.

ting to Rs. 37,500/~

& Control of
1981 shall be taken against the industry and its resp

{ii.  The industry shall deposit Environmental Compensation amoun
for violating the environmental norms, within 7 days in the office of the Environmental
Rupnagar. The orders in this regard shall be issued

Engineer, Regional Office,

separately.
on 13.02.2024 before the

oceedings of personal hearing held

11) That the pr
xplaine

an of the Board containing the decisions €
030 dated 14.02.2024 for compliance.

ation for the

undersigned, Chairm d in para no. 10 above
he unit vide letter no. 12

here that the Environmental Compens
rdance with the

were conveyed to t

It is pertinent to mention
24 to 24.01.2024 was calculated in acco

tral Pollution Control Board in the matter of Original
uraksha samiti and

12)
period of violation from 19.01.20

the Cen
C no. 375 0of 2012] titled as Paryavaran S

and others. The Environmental Compensation for the total period

01.2024 to 24.01.2024) was calculated to be Rs. 37,500/- for
& Control of Pollution) Act, 1974 and the
damage to the environment.

methodology evolved by
Application No. 593 of 2017 (WP

another v/s Union of India

of violation of 6 days (19.
violation of the provisions of the Water (Prevention

trol of Pollution) Act, 1981 and for causing

rusher, Village Khera Kalmot, Tehsil Nangal,
t an amount of Rs. 37,500/~ (Thirty Seven
tion with the office of the Punjab

Air (Prevention & Con
13) Therefore, M/s Grewal Stone C
District Rupnagar is hereby directed to deposi

Thousand Five Hundred only) as environmental compensa
Pollution Control Board for the period of violation of the provisions of the Water (Prevention

& Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 as

explained in the preceding paragraphs, within 15-days from the date of receipt of this order,

failing which necessary action will be initia
compensation by adopting coercive measures.

s

ted for recovery of the amount of environmental
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14) Take notice that no further intimation or reminder will be issued or servéd by
the Board in this regard after lapse of stipulated period of 15-days. The Environmental

Engineer, Punjab Pollution Control Board, Regional Office, Rupnagar is directed to ensure

compliance of directions.

W YT ur e
Dr. (Prof.) Adarsh Pal Vig

Chairm@n/



UATE YUHE d2d® 593
PUNJAB POLLUTION CONTROL BOARD

[ 1
3¢
]

Dated, f‘. ‘}"‘" "

AT 1 4
S\ 4
&
NO Lahesesndsnuasne
Subject: - Imposition of Environmental Compensation for violation of the
provisions of Environmental Laws upon M/s Kalgidhar Stone Crusher,
Village Khera Kalmot, Nangal, Rupnagar.

Order
In order to protect and improve the environment and for prevention of hazards

o human beings, other living creatures, plants and property and maintaining or resorting the

t |
wholesomeness of water and to preserve the guality of air, the Parliament of India had enacted

the Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of

Poilution) Act, 1981, the Environment (Protection) Act, 1986 and certain rules under the provisions
of the Environment (Protection) Act, 1986 and all these Laws are collectively and severally being
referred to as the Environmental Laws. The Punjab Pollution Control Board being the statutory

regulatory authority is implementing the provisions of the above-mentioned statutes in the State

of Punjab.

2) The Hon'ble National Green Tribunal in suo moto exercise of its powers on the basis

of the news item dated 28.09.2023 published in the Tribune titled “Hills ‘vanish’ as illegal mining

rampant in Beet area” has registered Original Application No. 624 of 2023. News item discloses

that on account of the illegal mining, Shivalik Hills, as high as 200 feet in the Beet area of

Garhshankar sub-Division, are slowly vanishing. As per the news report, the mining mafia is

carrying out illegal mining in the forests and mountains and that the stone crusher operators in
the villages of Kalewal-Beet, Khuralgarh Sahib and Garhi mansowal along with Mahindpur, Kheda,
Kalmot, Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged the

green cover due to illegal mining. News Report further states that illegal mining has reached to a

record level of 200 ft. deep and at some places, entire hills have been erased by the mining mafia

and inspite of the complaint, no action is being taken by the competent authorities.
The Punjab Pollution Control Board being the prescribed authority is monitoring the

3)

- (Preventi

Act, 1981 including
Page 1 of 4

tone crushers of the State with regard to the compliance of the provisions of the Water
on and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Poliution)

the code of practice laid down by the Government.
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That it is observed by the Board many stone crushers are operating in the area, but
gal mining has taken

fresh a

5)
the Department of Mining has registered FIR in which it is stated that ille
u Kirpa Stone Crusher; M/s -

place in the nearby area of about 4 stone crushers namely M/s Gur
Kalgi ;

algidhar Stone Crusher; M/s Ganga Stone Crusher of village Kheda Kalmot and M/s New Sutlej
Stone Crusher (Unit-1) in the area of Nagran, Tehsil Nangal, District Roopnagar.

Iti .
t is relevant to mention here that M/s Kalgidhar Stone Crusher, Village Khera Kalmot

6)
Tehsil N istri
i Nangal, District Rupnagar was granted consent to operate by the Punjab Pollution Control

?:(a);; t;nder the provisions of Water (Prevention and Control of Pollution) Act, 1974 vide no
- :n)re::t/izz/fS:ﬁiO?; dated 30/05/2023 and under the Air (Prevention & Control o%
upto 29/1 1/2(,)23 for operat.io /Fresh/RPN/ZOB/ 22029653 dated 30/05/2023 both were valid

" of Crushing of river bed material @ 4000 CFT/day under orange

category with conditions mentioned therein.
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Y ——— 0 | r‘eturns filed with the mining department as well a.s minor

' _ ectricity consumed for operation of the plant and machinery to

the Regional Office. On the perusal of the record it was observed that the industry / stone crusher

has processed the minor minerals much more than the consented capacity. The mining

department has also issued R & S form to the stone crusher sﬁowing that the industry may also

indulge in illegal mining. The industry has not submitted compliance of the code of practice /
cbservations of the visiting officer raised during the visit of the stone crusher on 23.10.2023. It
was further observed that stone crusher has operated beyond the consented capacity allowed by

ard. The officer stated that in view of the violations committed by

the stone crusher, Environmental Compensation (EC) amounting to Rs. 18.50 lacs had been

calculated in accordance with methodology evolved by the CPCB and adopted by the Punjab

the Punjab Pollution Control 8o

pollution Control Board.

After hearing the representativé of the stone crusher, the officer of the Board,
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ave been procured through illegal

10)
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(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of pollution) Act,
1981, the code of practice and illegal operation of the stone crusher beyond the consented
capacity and without the valid consents of the Punjab Pollution Control Board under the above-
mentioned Acts.

12) M/s Kalgidhar Stone Crusher, Village Khera Kalmot, Tehsil Nangal, Rupnagar
through its Partner Sh. Balvir Chand is hereby directed to deposit the amount of Rs. 18.50 Lekh ’
towards Environmental Compensation on account of the violations mentioned and described

herein above, with the office of the Board within 15 days from the date of receipt of this order

failing which the Board shall be constrained to recover the amount of by taking coercive action.
W~ {2 AT ?5?

Prof. (Dr.) Adarsh Pal Vig

Chairma&
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Subject: i
) Imposition of Environmental Compensation for violation of the

g;‘oa\;is.mz;lshof Environmental Laws upon M/s Bhalla Cone Crusher, Villlage
1, Tehsil Nangal, Anandpur Sahib, Nangal, Rupnagar.

Order

| . In order to protect and improve the environment and for prevention of hazards to
ruman: beings, other living creatures, plants and property and maintaining or resorting the
" 'h[)[esmm‘m‘gg of water and to preserve the quality of air, the Parliament of India had enacted the
Water (Fjl't‘\'(‘ntion and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986 and certain rules under the provisions of the
Environment (Protection) Act, 1986 and all these Laws are collectively and severally being referred
to as the Environmental Laws. The Punjab Pollution Control Board being the statutory regulatory
authority is implementing the provisions of the above-mentioned statutes in the State of Punjab.

‘) T & ' b ’ ] . . .
2) The Hon'ble National Green Tribunal in suo moto exercise of its powers on the

- basis of the news item dated 28.09.2023 published in the Tribune titled “Hills ‘vanish’ as illegal
mining rampant in Beet area” has registered Original Application No. 624 of 2023. News item
discloses that on account of the illegal mining, Shivalik Hills, as high as 200 feet in the Beet arca
of Garhshankar sub-Division, are slowly vanishing. As per the news report, the mining mafia is
carrving out illegal mining in the forests and mountains and that the stone crusher operators in
the villages of Kalewal-Beet, Khuralgarh Sahib and Garhi mansowal along with Mahindpur.
Kheda, Kalmot, Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged
the green cover due to illegal mining. News Report further states that illegal mining has reached
to a record level of 200 ft. deep and at some places, entire hills have been erased by the mining

mafia and inspite of the complaint, no action is being taken by the competent authorities.

3) The Punjab Pollution Control Board has filed short reply before the Hon'ble
National Green Tribunal in O.A No. 624 of 2023 disclosing that during the visit of the area the
traces of fresh as well as old mining were found and XEN Mining Rupnagar has informed that ﬁl1e
FIRs were registered against the violators including transporters, machine operators and they have
confiscated the machinery. The Hon'ble National Green Tribunal in its order dated 16.10.2023

has observed that the report so submitted by the Member Secretary, does not disclose the extent

of illegal mining and is absolutely silent in respect of the stone crushers which are operating in
the area either illegally or legally.

-1-
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The Punjab § i
he & Jab Pollution Control Board being the prescribed authority is monitoring
the stone crushers of the

State with regard to the compliance of the provisions of the Water

(Prevention and Ce : i
‘ | ~ontrol of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution)
Act, 1981 mcluding the

code of practice laid down by the Government. It is observed by the Board
many stone crushe . :
| °I's are operating in the area and the Department of Mining has registered FIR
against the unity : ) . )

ts for indulgence into illegal mining. The Board has taken action against 4 Stone

(: (S 1 l] ’T8 Hl](l l'; Vi ro [ o4 ‘ 2Nt was ”nl)osed n
rusners n nm .l]tal _,Omp(_n u’.ltion i 3 i i : : (" ’ 8
”" 'h(' casen,

ey,
) It is relevant to mention here that the reply filed by the Mining Department -before
the Hon’ble National Green Tribunal in OA no. 624/2023 reveals that - total 110 FIRs have been
registered against illegal mining in Ropar District since 01.01.2023. The Hon'ble National Green
Tribunal vide order dated 11.01.2024 has observed that - through the report of Mining

Department discloses the action against 13 Stone crusher but - the report submitted by the PPCB

mention action only against 4 no. stone crusher.

0) After due consideration of the matter, it was observed that M/s Bhalla Cone

Crusher was granted consent to operate under the provisions of Water (Prevention and Control of
Pollution) Act, 1974 and under the Air (Prevention & Control of Pollution) Act, 1981 on
21/10/2022, valid upto 31/03/2023 for operation of Crushing, Screening & Washing of
Aggregates v 8200 CFT/day, under orange category with conditions mentioned therein.

7) The premises of M/s Bhalla Cone Crusher, Village Bhalri, Tehsil Nangal was visited
by the officer of the Board on 08.11.2023 and it was observed that the Stone Crusher is not
complying and was violating the provisions of the Water (Prevention & Control of Pollution) Act,
1974, Air (Prevention & Control of Pollution) Act, 1981 and code of practice for such units laid
down by the Government. Therefore, show cause notice for violations of the provisions of the Water
Act, 1974 vide no. 2965 dated 20.11.2023 and the Air Act, 1981 vide no. 2966 dated 20.11.2023
with an opportunity of personal hearing before the Environmental Engineer on 24.11.2023.
However, the industry has failed to attend the said hearing, The Stone Crusher has not given any
clarification whether the material procured by the Stone Crusher is from the approved Mining
sites or illegal mining sites. As such, it may also apprehend that the stone crusher may involve in
illegal mining in the District Rupnagar. Thereafter, the matter has been considered by the
Competent Authority and notice u/s 33-A of the Water (Prevention and Control of Pollution) Act,
1974 and u/s 31-A of the Air (Prevention and Control of Pollution) Act, 1981 was issued to the
stone crusher vide letter no. 9427-28 dated 11.12.2023 alongwith an opportunity of personal

.
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1ad confirmed that - environmental damage has been caused by the

T
13 Stone Crusher in the
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M/S Pusi S¢ : tagainst whom various FIR, have been registered for illegal mining.
stane Crusher oneranti \

e operating at Village Plata, Tehsil Anandpur Sahib, District Rupnagar is
= otone Crge

sher one of the list of 13 Stone Crusher.

“j -

I'he case was ;

dicidted “¢ was considered by the Competent Authority, of the PPCB and it was
188

e notice i 3 ' | ‘ !
' € u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and u/s
VLA of the Ailr (Preve

) !‘mnn & STontx-ol of Pollution) Act, 1981 for proposing closure of the Stone
A Pportumty of personal hearing, due to aforesaid violations. Therefore, notice to
- t' directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as amended
N 98B & u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 was issued to M/s

Balla Cone Crus ' i
» Crusher with an opportunity of personal hearing before the Chairman of the Board on

1370272024 vide Board's letter no. 1075-76 dated 02.02.2024.

10j Sh. Naresh Kumar, Accountant of M/s Bhalla Cone Crusher attended the hearing

before the Chairman of the Board on 13.02.2024 and stated that - the Stone Crusher is not
mvolved i any kind of illegal mining on hills as it has sufficient stock in its premises. The
representative submitted written reply which was taken on record. After hearing the officers of the
Board and the representative of the unit and after considering the material facts of the case,
certain decisions including the decision to impose Environmental Compensation upon M/s Bhalla

Cone Crusher as mentioned below were taken, in the case.

aj The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act,

1974 and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be

confirmed:

i That the industry shall take all necessary steps to close down its operations.
i That the industry shall stop forthwith discharging any effluent / emissions from its
ii. at 3

industrial premises or through any mode.

That the industry will immediately stop its activities and will not restart the same
jii. 1t L B

| Il necessary water and air pollution control measures are taken and obtains
unless a -

valid consents of the Board.
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PUNJAB POLLUTION CONTROL BOARD

Dated. 9\3{ 9.3] Q024

Subject: Imposition of Environmental Compensation for violation of the
provislons of Environmental Laws upon M/s Bharat Stone Crusher,
Village Plata, Tehsil Anandpur Sahib, District Rupnagar.

Order

In order to protect and improve the environment and for prevention of hazards to

human beings, other living creatures, plants and property and maintaining or resorting the

wholesomeness of water and to preserve the quality of air, the Parliament of India had enacted the
Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986 and certain rules under the provisions of the
Environment (Protection) Act, 1986 and all these Laws are collectively and severally being referred
to as the Environmental Laws. The Punjab Pollution Control Board being the statutory regulatory

anthority is implementing the provisions of the above-mentioned statutes in the State of Punjab.

2) The Hon'ble National Green Tribunal in suo moto exercise of its powers on the
basis of the news item dated 28.09.2023 published in the Tribune titled “Hills ‘vanish’ as illegal
mining rampant in Beet area” has registered Original Application No. 624 of 2023. News item
discloses that on account of the illegal mining, Shivalik Hills, as high as 200 feet in the Beet area
of Garhshankar sub-Division, are slowly vanishing. As per the news report, the mining mafia is
carrying out illegal mining in the forests and mountains and that the stone crusher operators in
the villages of Kalewal-Beet, Khuralgarh Sahib and Garhi Mansowal along with Mahindpur, Kheda,
Kalmot, Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged the
green cover due to illegal mining. News Report furt‘her states that illegal mining has reached to a
record level of 200 ft. deep and at some places, entire hills have been erased by the mining mafia

and inspite of the complaint, no action is being taken by the competent authorities.

3) The Punjab Pollution Control Board has filed short reply before the Hon'ble
National Green Tribunal in O.A No. 624 of 2023 disclosing that during the visit of the area the
traces of fresh as well as old mining were found and XEN Mining Rupnagar has informed that the
FIRs were registered against the violators including transporters, machine operators and they have
confiscated the machinery. The Hon'ble National Green Tribunal in its order dated 16.10.2023

s observed that the report so submitted by the Member Secretary, does not disclose the extent

of illegal mining and is absolutely silent in respect of the stone crushers which are operating in

the area either illegally or legally.

TIEgE §T5, 687 98, ufentd - 147001

Vatavaran Bhawan, Nabha Road, Patiala - 147001
Phone . Chairman. © 0175-2215793, Member Secretary : 0175-2215802 (O). 2215636 (FAX)
Website - www. opch aov.in | E-Mail - chairmanppcb@yahoo.in | msppcb@gamail.com |
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The Punj :

Prevention and Control of Pollution) Act, 197 COmr') fance of ‘thc provisions of the Water
Act, 1981 including the code of . .. 4 and the Air (Prevention and Control of Pollution)
I em:?rac.uce laid down by the Government. It is observed by the Board
Gl 58 I Yo Snticl pe ‘”‘18 xn. the arcz? and the Department of Mining has registered FIR
R — gence into illegal mining. The Board has taken action against 4 Stone

ental Compensation was imposed in view of the facts and circumstances

of the cases.
-

2

the Hon'ble National Green Tri )
¢ m'ble National Green Tribunal in OA no. 624 /2023 reveals that - total 110 FIRs have been
The Hon'ble National Green

) It is relev -
is relevant to mention here that the reply filed by the Mining Department -before

registered against illegal mining in Ropar District since 01.01.2023.

Fribunal vide order dated 11.01.2024 has observed that - through the report of Mining
Department discloses the action against 13 Stone crusher but - the report submitted by the PPCB

mention action only against 4 no. stone crusher.
matter, it is observed that M/s Bharat Stone

rict Rupnagar., was granted consent to operate
ntrol of Pollution) Act, 1974 and the Air

24.01.2023 valid upto 30/09/2023 for
subject to the conditions

0) After due consideration of the
Crusher, Village Plata, Tehsil Anandpur Sahib, Dist
under the provisions of Water (Prevention and Co

(Prevention and Control of Pollution) Act, 1981 on

crushing, screening and washing of river bed material @ 3000 CFT/day,
e' auto-renewed under the

mentioned therein. The Stone Crusher has got its 'consent to operat
evention & Control of

Prevention & Control of Pollution) Act, 1974 and under the Air (Pr

Water (
1 on 23.10.2023 with validity upto 23.10.2028, subject to the conditions

Pollution) Act, 198

mentioned therein.
mises of M/s Bharat Stone Crusher, Village Plata, Tehsil Anandpur Sahib,

y the officer of the Board on 24.01.2024 and it was observed that
ying and was violating the provisions of the Water (Prevention &
ol of Pollution) Act, 1981 and code of

7) The pre
District Rupnagar was visited b

the Stone Crusher is not compl

Control of Pollution) Act, 1974, Air (Prevention & Contr
the Government. It is further observed that the Stone Crusher

practice for such units laid down by
/ false

erate’ auto-renewed under the above statutes by filing the wrong
consent to operate under the Water (Prevention & Control
voked vide letter no. 135 dated 25/01/2024 & consent
1 of the industry was cancelled

has got its ‘consent to op
information / documents. Hence, the
of Pollution) Act, 1974 of the industry was re
to operate under the Air (Prevention & Control of Pollution) Act, 198

vide letter no. 133 dated 25/01/2024, due to above said violations.
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8) It is perti

requested to cancel :10 1:::(:g::ol::]fti(?shue L
em. The Mining Department after l.mlc Crusher due to registration of various FIRs agains!

has issued speakin ‘ nt after affording personal hearing to the concerned Stone Crushers

circumstanc g orders to cancel the registration of all these units. The facts and
: stances of the matter had confirmed that - environmental damage has been caused by the

13 Stone Crusher i
-TLAS in the S e et e
e area against whom various FIR, have been registered for illegal mining.

9) The e aaer
e case was considered by the Competent Authority, of the PPCB and it was

decided to issue ice s
sue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and u/s

31-A of the Air renti
l ir (Prevention & Control of Pollution) Act, 1981 for proposing closure of the Stone
Crusher wi .
with an opportunity of personal hearing, due to aforesaid violations. Therefore, notice to
issue di i :
irections u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as amended

i S & . ) )
in 1988 & u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 was issued to M/s
earing before the undersigned, Chairman

ted 02/02/2024.

Bharat Stone Crusher with an opportunity of personal h
of the Board on 13/02/2024 vide Board's letter no. 10587 da
Bharat Stone Crusher attended the hearing

10) Sh. Sanjeev Kumar, Partner of M/s
024 and stated that - the Stone Crusher

before the undersigned, Chairman of the Board on 13.02.2

is not involved in any kind of illegal mining. The representative su
aring the officers of the Board and the representat
certain decisions including the decisio

bmitted written reply which was

ive of the unit and after

taken on record. After he
n to impose

considering the material facts of the case,

/s Bharat Stone Crusher as mentioned below were taken,

Environmental Compensation upon M
in the case.
e Water (Prevention & Control of Pollution) Act,

The following directions u/s 33-A of th
ol of Pollution) Act, 1981 shall be

974 and u/s 31-A of the Air (Prevention & Contr

i.

1
confirmed:

a) That the industry shall ta

b} That the industry shall stop forthwith

industrial premises or through any mode.
immediately stop its activities and will not restart th

ke all necessary steps to close down its operations.

discharging any effluent / emissions from its

c) That the industry will e same

unless all necessary water and air pollution control measures are taken and obtains

valid consents of the Board.

r Corporation Ltd. authorities shall be directed to

d) That the Punjab State Powe

e disconnect the supply of electricity available to the industry.

That DG sets installed by the industry shall be sealed.
-3-
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Legal actiop / launchj

ng th
C & the prosecuyt;
\ ontrol of Pollution) €Cution under the provisions of the Water (Prevention &

Act, 1974 .
shall be take, BgaiNSt the g and the Air (Prevention & Control of Pollution) Act, 1981
: in .
The Industry sha) ustry and its responsible persons.

violating the envi

Engineer, Region

iii.

deposit Eny;
ronm Environmental Compensation amounting to Rs. 5,93,750/ - for
en L
al Offi tal norms, within 7 days in the office of the Environmental
ic
¢, Rupnagar. The orders in this regard shall be issued separately.

11) 1
1at the ,
proceedings of personal hearing held on 13.02.2024 before the

undersigned, C

hairman
of the B "
€ Board containing the decisions explained in para no. 10 above were

conveyed to the unit v;
§ unit vide letter 110, 12038 dated 14.02.2024 for compliance.
| .

Itis perti ; i
y pertinent to mention here that the Environmental Compensation for the period

.‘riolalion frOm 23 10
evolved by +10.2023 to 25.01.2024 was calculated in accordance with the methodology

017 (WPCl::‘ 2:’;:‘:‘22?2\1'(?011 Control Board in the matter of Original Application No. 593 r.>f

] titled as Paryavaran Suraksha Samiti and another v/s Union of India
and others. The Environmental Compensation for the total period of violation of 95 days
(23.10.2023 to 25.01.202423.10.2023 to 25.01.2024) was calculated to be Rs. 5,93,750/- for
violation of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air

(Prevention & Control of Pollution) Act, 1981 and for causing damage to the environment.
13) Therefore, M/s Bharat Stone Crusher is hereby directed to deposit an amount of

Rs. 5,93,750/- (Five Lakhs Ninety-Three Thousand Seven Hundred Fifty Rupee only) as
environmental compensation with the office of the Punjab Pollution Control Board for the period
of violation of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air
(Prevention & Control of Pollution) Act, 1981 as explained in the preceding paragraphs, within 15-

days from the date of receipt of this order, failing which necessary action will be initiated for

recovery of the amount of environmental compensation by adopting coercive measures.

14) Take notice that no further intimation or reminder will be issued or served by the

Board in this regard after lapse of stipulated period of 15-days. The Environmental Engineer,

Punjab Pollution Control Board, Regional Office, Rupnagar is directed to ensure compliance of

directions.
e WACZIYW W3 (Y
- Dr. (Prof.) Adarsh Pal Vig
Chairman

sl
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Imposition of Environmental Compensation for violation of the
grOVisions of Environmental Laws upon M/8 8ai Stone Crusher, Village
wara, Tehsil Anandpur Sahib, District Rupnagar.
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that during the visit of the area the
the
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\ of the State \Y
(Prevention and Control of p
At
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operating
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Urashers and I
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o the aren and the Department of Mining has registered FIR
nee into illegal mining, The
Nvironmental Compe

ARANSL the
Bonrd has taken action against 4 Stone

nsation was imposed In view of the facts and circurnstances

of the chser

9) It is rele

vant to mention here that the reply filed by the Mining
reen Tribunal in OA no. 624/

gal mining in Ropar District s
r date
Devartment discloses the

Department -before
2023 reveals that - total 110 FIRs have been
nce 01.01.2023. The Hon'ble National Green
d 11.01.2024 hag observed that - through the report of Minin

action against 13 Stone crusher but -
mention action only against 4 no. stone crusher,

the Hon'ble National G
Fegistered apainst lle
Tribunal vide orde

g
the report submitted by the PPCS

0) After due consideration of the matter,

. it is observed that M/s Sai Stone Crusher,
Village Swara, Tehsil Anand

pur Sahib, District Rupnagar, was granted ‘consent to operate’ under
Control of Pollution) Act, 1974 & the Air (Prevention & Control of Poliution)
Act, 1981 on 25/10/2021 valid upto 30/09/2023 for Crushing,

he Water (Prevention &
Screening, washing of river bed
material @ 9,000 CFT/day, subject to the conditions mentioned therein. The premises of M/s Sai
Stone Crusher was visited by the officer of the Board on 10.08.2023 and it was observed that the
Stone Crusher is not complying and was violating the provisions of the Water (Prevention & Control
of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and code of practice for
such units. laid down by the Government. Thereafter, the show cause notice for revocation /
cancellation under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 & the
Air (Prevention & Control of Pollution) Act, 1981 was issued vide Board's letter no. 2246-47 dated
28/08/2023 alongwith the opportunity of personal hearing before the Environmental Engineer,
Regional Office, Rupnagar on 08/09/2023. The proceedings of the personal hearing were
conveyed to the industry vide Board's letter no. 2844 dated 31/10/2023. The Stone Crus‘her has
pol its 'consent to operate’ auto-renewed under the Water (Prevention & Control of Pollutu?n] Act,
i%)74 and under the Air (Prevention & Control of Pollution) Act, 1981 on 04.11.2023 valid upto

04.11.2028., subject to the conditions mentioned therein.

7) The premises of M/s Sai Stone Crusher was visited by the officer of the Board on

i i iolating th
20.12.2023 and it was observed that the Stone Crusher is not complying and was violating the

-2-



Pollution) Act, 198
g 1l andc i
code of practice for such units laid down by the Government. It is f
ent, It is further

rved that the St
one Crna ) :
. Crusher has got its ‘consent to operate’
statute perate’ auto-renewed under the above

obse

s by filing the wr
e s g the wrong/ false information / documents. Hence, the consent to operate under
/ r r 1 Ry - '
S o 10 (;)vcntlon & Control of Pollution) Act, 1974 of the industry was revoked vice letter ne
e 1 ’ v ¥ ‘
o / /2024 & consent to operate under the Air (Prevention & Control of Pollution) Act,
of the industry was cancelled vide letter no. 90 dated 18/01/2024. '

8 : : i
) It is pertinent to mention here that - Senior Superintendent of Police Ropar has

re i ;
quested to cancel the registration of 13 Stone Crusher due to registration of various FIRs against

them. The Mining Department after affording personal hearing to the concerned Stone Crusners

has issued speaking orders to cancel the registration of all these units. The facts and

circumstances of the matter had confirmed that - environmental damage has bee
for illegal mining.

n caused by the

13 Stone Crusher in the area against whom various FIR, have been registered

9) The case was considered by the Competent Authority, of the PPCB and it was

decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and u/s

31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the Stone

due to aforesaid violations. Therefore, notice to

Crusher with an opportunity of pérsonal hearing,
) Act, 1974 as amended

issue directions u/s 33-A of the Water (Prevention‘ & Control of Pollution
in 1988 & u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 was issued to M/s S
Stone Crusher with an opportunity of personal hearing before the undersigned, Chairman of the
Board on 13/02/2024 vide Board's letter no. 10595 dated 02/02/2024. However, the industry

has failed to attend the hearing on the said date and time.

10) No one attended the hearing of M/s Sai Stone Crusher. After hearing the officers
of the Boar certain decisions including the

o impose Environmental Compensation upon M/s Sai Stone

d and after considering the material facts of the case,
Crusher as mentioned below

decision t
were taken, in the case.
Prevention & Control of Pollution) Act,

The following directions u/s 33-A of the Water (
1 of Pollution) Act, 1981 shall be

1974 and u/s 31-A of the Air (Prevention & Contro
confirmed:

That the industry shall take all necessary steps to close down its operations.

a)
uent / emissions from

b) That the industry shall stop forthwith discharging any effl

its industrial premises or through any mode.

.3-

PUNJAB POLLUTION CONTROL BOARD

T —————

I —

Prp—

RO



. 1019
TOO— PUNIAB POLLITIgy o\

W
[t ‘K
- "\' l.\\l

Iy

; '::7;_{."/"':::5 |
c) That the industry will immediately stop its activities and will not restart the same
-unless all necessary water and air pollution control measures are taken and ‘\
obtains valid consents of the Board.
4 That the Punjab State Power Corporation Ltd. authoritics shall be dirccied. to
disconnect the supply of electricity available to the industry.
c) That DG sets installed by the industry shall be sealed.
i EegElacton launching the prosecution under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981
shall be taken against the industry and its responsibie persons.
i, The industry shall deposit Environmental Compensation amounting to Rs. 11,75,000/-
for violating the environmental norms, within 7 days in the office of the Environmental
Engineer, Regional Office, Rupnagar. The orders in this regard shall be issued separately.
11)

That the proceedings of personal hearing held on 13.02.2024 before the
andersigned, Chairmen of the Board containing the decisions expiained in para no. 10 above were
-onveyed (o the unit vide letter no. 12028 dated 14.02.2024 for compliance.

12) It is pertinent to mention here that the Environmental Compensation for the period

of violation from 10.08.2023 to 13.02.2024 was calculated in accordance with the methodology
evolved by the Central Pollution Control Board in the matter of Original Application 188 days
10.08.2023 o 13.02.2024) was calculated to be Rs. 11,75,000/- for violation of the provisions of
the Warter (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of.

Pollution) Act, 1981 and for causing damage to the environment.

13) Therefore, M/s Sai Stone Crusher is hereby directed to deposit an amount of Rs.
11,75,000/- (Eleven Lakhs Seventy Five ’I‘housand‘Only) as environmental compensation with the
office of the Punjab Pollution Control Board for the period of violation of the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act,
1981 as explained in the preceding paragraphs, within 15-days from the date of receipt of this
order, failing which necessary action will be initiated for recovery of the amount of environmental

~ompensation by adopting coercive measures.

14) Take notice that no further intimation or reminder will be issued or served by the
Board in this regard after lapse of stipulated period of 15-days. The Environmental Engineer,
Punjab Pollution Control Board, Regional Office, Rupnagar is directed to ensure compliance of

directions.

VWA 2T AR Vs
Dr. (Prof.) Adarsh Pal Vig

Chairman
T




Subject:

Dated (()\3)[02

Imposition of Environmental Compensation for violation of the
provisions of Environmental Laws upon M/s A.S Brar Stone Crusher,
Village Agampur, Tehsil Anandpur Sahib, District Rupnagar.

Order

In order to protect and improve the environment and for prevention of hazards to

human beings, other living creatures, plants and property and maintaining or resorting the

wholesomeness of water and to preserve the quality of air, the Parliament of India had enacted the

Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution)

Act, 1981, the Environment (Protection) Act, 1986 and certain rules under the provisions of the

Environment (Protection) Act, 1986 and all these Laws are collectively and severally being referred

to as the Environmental Laws. The Punjab Pollution Control Board being the statutory regulatory

authority is implementing the provisions of the above-mentioned statutes in the State of Punjab

2)

The Hon'ble National Green Tribunal in suo moto exercise of its powers on the

basis of the news item dated 28.09.2023 published in the Tribune titled “Hills ‘vanish’ as illegal

mining rampant in Beet area” has registered Original Application No. 624 of 2023. News item

discloses that on account of the illegal mining, Shivalik Hills, as high as 200 feet in the Beet area

of Garhshankar sub-Division, are slowly vanishing. As per the news report, the mining mafia is

carrving out illegal mining in the forests and mountains and that the stone crusher operators in

the villages of Kalewal-Beet, Khuralgarh Sahib and Garhi mansowal along with Mahindpur,

Kheda, Kalmot, Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged

the green cover due to illegal mining. News Report further states that illegal mining has reached

to a record level of 200 ft. deep and at some places, entire hills have been erased by the mining

‘mafia and inspite of the complaint, no action is being taken by the competent authorities.

3)

The Punjab Pollution Control Board has filed short reply before the Hon'ble

National Green Tribunal in O.A No. 624 of 2023 disclosing that during the visit of the area the

traces of fresh as well as old mining were found and XEN Mining Rupnagar has informed that the

FIRs were registered against the violators including transporters, machine operators and they have

confiscated the machinery. The Hon'ble National Green Tribunal in its order dated 16.10.2023

has observed that the report so submitted by the Member Secretary, does not disclose the extent

of illegal mining and is absolutely silent in respect of the stone crushers which are operating in

the area either illegally or legally.
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(Prevention and Control of Pollution) Act 1974 and t}
. 1e Air (Prevention and
Control of Polh
ation)

- AR i . <t M
Act, 1981 m(.ludmg the code of practice lﬂld down by the Government It is obs rve -
| N . ' ‘ . S observec Y Baos
many stone crushers are (J]')Cl'ﬂtlng in the area and the Der tment of Mini has ll‘:). ‘,h “ 70'1"?7
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1 e . d has taken action i
T r S ta - 4EAaInst 4 Stone

Crushers and Environmental Compensation was imposed in view of the facts 1 ¢i
acts and crcumstances

the cases.

5) Itis relevant to mention here that the reply filed by the Mining Department -before

the Hon'ble National Green Tribunal in OA no. 624 /2023 reveals that - total 110 FIRs have been
registered against illegal mining in Ropar District since 01.01.2023. The Hon’ble National Green
Tribunal vide order dated 11.01.2024 has observed that — through the report of Mining

Department discloses the action against 13 Stone crusher but - the report submitted by the PPCB

mention action only against 4 no. stone crusher.
0) After due consideration of the matter, it is observed that M/s A.S Brar Stone
Crusher, Village Agampur, Tehsil Anandpur Sahib, District Rupnagar was granted consent to
operate under the provisions of Water (Prevention and Control of Pollution) Act, 1974 and under
the Air (Prevention & Control of Pollution) Act, 1981 on 06/01/2021, both valid upto 30/09/2023
for operation of Crushing, Screening and Washing of Aggregates @ 6000 CFT/Day, subject to the
conditions mentioned therein. The consents to operate granted to the industry were revoked /
cancelled vide Board's letter no. 3971 dated 28.10.2022, due to the certain violations.

7) The premises of M/s A.S Brar Stone Crusher was visited by the officer of the Board
on 30.08.2023 and it was observed that the Stone Crusher is not complying and was violating the
provisions of the Water {Prevention & Control of Pollution} Act, 1974, Air (Prevention & Control of
Pollution) Act, 1981 and code of practice for such units laid down by the Government.

8) The case was considered by the Competent Authority, of the PPCB and it was
decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the Stone
Crusher with an opportunity of personal hearing, due to aforesaid violations. Therefore, notice to
issue directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as amended
in 1988 & u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 was issued to M/s

A.S Brar Stone Crusher, with an opportunity of personal hearing before the Chief Environmental
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/ Engineer the B3
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ns u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as amended
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oard on 13/02/2024 vide Board's letter no. 10579 dated 02/02/2024.

11)

Sh. Gurjeet Singh, Partner of M/s A.S Brar Stone Crusher attended the hearing

befor i :
efore the undersigned, Chairman of the Board on 13.02.2024 and stated that - the Stone Crusher

1s not involved 1 ; ki i ini i ‘
Ived in any kind of illegal mining. The representative submitted written reply which was

taken on record. After hearing the officers of the Board and the representative of the unit and after

considering the material facts of the case, certain decisions including the decision to impose

[Environme

ntal Compensation upon M/s A.S Brar Stone Crusher as mentioned below were taken.

in the case.

1.

The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be

confirmed:
shall take all necessary steps to close down its operations.

aj That the industry
b) That the industry shall stop forthwith discharging any effiuent / emissions {rom
its industrial premises or through any mode.
cl That the industry will immediately stop its activities and will not restart the same
| measures are taken and

unless all necessary water and air pollution contro

obtains valid consents of the Board.

a3
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taining the decisions explained in para no. 11 above were
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13) Itis i )

of violation from 221)(::3:;; tt(:) I;];“(;llozémrc that the Environmental Compensation for the period
cvolved by the Central Polluti .01.2024 was calculated in accordance with the methodology
017 (WPC _— ollution Control Board in the matter of Original Application No. 593 of
2017 (WPC no. 375 of 2012] titled as Paryavaran Suraksha samiti and another v/s Union of India

and others. The Envi -
ironmental Compensation for the total period of violation of 519 days

22 08.2022 to ! as
' )8.2( to 22.01.2024) was calculated to be Rs. 32,43,750/- for violation of the provisions of

‘he Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of

pollution) Act, 1981 and for causing damage to the environment.

Therefore, M/s A.S Brar Stone Crusher is hereby directed to deposit an amount of

Forty Three Thousand Seven Hundred Fifty
unjab Pollution Control Board for the period

14)
Res. 32,43,750/- (Thirty Two Lakhs
| compensation with the office of the P
the Water (Prevention & Control of Poll

1981 as explained in the preceding paragrapl
ill be initiated for

Rupee Only) as
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that no further intimatio
The Environmental Engineer,

15) - Take notice
pulated period of 15-days.

e, in this regard after lapse of sti
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e, Rupnagar is directed to ensure compliance of

Punjab Pollution Control B

directions.

. 1

Dr. (Prof.) Adarsh Pal Vig
Chairman
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Order
In order to protect and im
an beings, other ljv
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prove the environment and for prevention of hazards
ing creatures, pl
$s of water
enacted the Water (P

to hum
ants and property and maintaining or resorting

and to preserve the quality of air, the Parliament of India had
revention and Control of Pollution) Act, 1974, the Air (Prevention and
Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and certain rules
under the provisions of the Environment (Protection) Act, 1986 and all these Laws are

collectively and severally being referred to as the Environmental Laws. The Punjab Pollution

Control Board being the statutory regulatory authority is implementing the provisions of the
above-mentioned statutes in the State of Punjab.

2) The Hon'ble National Green Tribunal in suo moto exercise of its powers on the

basis of the news item dated 28.09.2023 published in the Tribune titled “Hills ‘vanish’ as
illegal mining rampant in Beet area” has registered Original Application No. 624 of 2023.
News item discloses that on account of the illegal mining, Shivalik Hills, as high as 200 feet
in the Beet area of Garhshankar sub-Division, are slowly vanishing. As per the news report,
the mining mafia is carrying out illegal mining in the forests and mountains and that the
stone crusher operators in the villages of Kalewal-Beet, Khuralgarh Sahib and Garhi
mansowal along with Mahindpur, Kheda, Kalmot, Bhangla, Haripur, Plata and Splanwa
Salsunga of Rupnagar District have ravaged the green cover due to illegal mining. News
Report further states that illegal mining has reached to a record level of 200 ft. deep and at
some places, entire hills have been erased by the mining mafia and inspite of the complaint,

no action is being taken by the competent authorities.

3) The Punjab Pollution Control Board has filed short reply before the Hon'ble
Natiox’ml Green Tribunal in O.A No. 624 of 2023 disclosing that during the visit of the arca
the traces of fresh as well as old mining were found and XEN Mining Rupnagar has informed
that the FIRs were registered against the violators including transporters, machine operators

Mmd they have confiscated the machinery. The Hon'ble National Green Tribunal in its order
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dated 16.10.202
- 1 3 has observed that the report so submitted by the Member Secretary, does
not disclose t it ; bt :
1 . 1¢ extent of illegal mining and is absolutely silent in respect of the stone
crushers which are operating in the area either illegally or legally.

4 : .
‘ The Punjab Pollution Control Board being the prescribed authority is

onitoring the stone crushers of the State with regard to the compliance of the provisions of
the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control
of Pollution) Act, 1981 ‘including the code of practice laid down by the Government. It is
observed by the Board many stone crushers are operating in the area and the Department of
Mining has registered FIR against the units for indulgence into illegal mining. The Board has

take H i . ;
n action against 4 Stone Crushers and Environmental Compensation was imposed in
view of the facts and circumstances of the cases.

5) It is relevant to mention here that the reply filed by the Mining Department -

before the Hon'ble National Green Tribunal in OA no. 624/2023 reveals that - total 110 FIRs
have been registered against illegal mining in Ropar District since 01.01.2023. The Hon'ble
National Green Tribunal vide order dated 11.01.2024 has observed that - through the report
of Mining Department discloses the action against 13 Stone crusher but - the report

submitted by the PPCB mention action only against 4 no. stone crusher.

0) After due consideration of the matter, it is observed that M/s Puri Stone
Crusher, operating in Village Plata, Tehsil Anandpur Sahib, District Rupnagar., was granted
varied ‘consent to operate’ under the Water (Prevention & Control of Pollution) Act, 1974 and
under the Air (Prevention & Control of Pollution) Act, 1981 on 01.02.2021 vahd upto
30.09.2023 for screening and washing of river bed material @ 4000 CFT/day, subject to the
conditions mentioned therein. The 'consents to operate, however, were revoked / cancelled
by the Board vide letter no. 954 dated 26.04.2022, as the sone crusher had failed to submut
the mining certificate in compliance to the decision of personal hearing dated 31 08.2021
The Stone Crusher has got its ‘consent to operate' auto-renewed under the Water (Prevention
& Control of Pollution) Act, 1974 and under the Air (Prevention & Control of Pollution) Act
1981 on 09.11.2023 with validity upto 09.11.2028, subject to the conditions mentioned

therein.

7 The premises of M/s Puri Stone Crusher, Village Plata, Tehsil Anandpur Salnb

was visited by the officer of the Board on 19.01.2024 and it was observed that the Stont

2-
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i[ Crusher is not complying and was violating the provisions of the Water (Prevention & Control
of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and code of practice

for such units laid down by the Government. It is further observed that the Stone Crusher

£
[ e , .
' has got its ‘consent to operate’ auto-renewed under the above statutes by filing the wrong/

false information / documents. Hence, the consent to operate under the Water (Prevention
¥ Control of Pollution) Act, 1974 of the industry was revoked vide letter no. 124 dated
24/01/2024 & consent to operate under the Air (Prevention & Control of Pollution) Act, 1981
of the industry was cancelled vide letter no. 126 dated 24/01/2024.

8) It is pertinent to mention here that — Senior Superintendent of Police Ropar

has requested to cancel the registration of 13 Stone Crusher due to registration of various

FIRs against them. The Mining Department after affording personal hearing to the concerned

Stone Crushers has issued speaking orders to cancel the registration of all these units. The
facats and circumstances of the matter had confirmed that - environmental damage has been
caused by the 13 Stone Crusher in the area against whom various FIR, have been registered
for illegal mining. M/s Puri Stone Crusher operating at Village Plata, Tehsil Anandpur Sahib,
District Rupnagar is one of the Stone Crusher one of the list of 13 Stone Crusher.

J) The case was considered by the Competent Authority, of the PPCB and it was
decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the
Stone Crusher with an opportunity of personal hearing, due to aforesaid violations. Therefore,
notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
as amended in 1988 & u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 was
issued to M/s Puri Stone Crusher with an opportunity of personal hearing before the
Chairman of the Board on 13/02/2024 vide Board's letter no. 10586 dated 02/02/2024.
10) Sh. Naresh Kumar, Accountant of M/s Puri Stone Crusher attended the
nearing before the Chairman of the Board on 13.02.2024 and stated that - the Stone Crusher
is not involved in any kind of illegal mining. The representative submitted written reply which
was taken on record. After hearing the officers of the Board and the representative of the unit
and after considering the material facts of the case, certain decisions including the decision

to impose Environmental Compensation upon M/s Puri Stone Crusher as mentioned below

were taken, in the case.

>
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The followin

& directiong

1974 and u/s 31:A of u“/ $ 33-A of the Water (Prevention & Control of Pollution) Act
* Ak 1¢ Air (Preventi : ‘ =

confirmed: (Prevention & Control of Pollution) Act, 1981 shall be

Q)
b)

That the indy

Stry s '
the ¥ shall take all necessary steps to close down its operations.
1at the industry

B shall stop forthwith discharging any effluent / emissions
N 1ts industrial premises or through any mode.

c) That the industry will immediately stop its activities and will not restart the
same unless all necessary water and air pollution control measures are taken
and obtains valid consents of the Board.

d) That the Punjab State Power Corporation Ltd. authorities shall be directed to

) disconnect the supply of clcctricit'y available to the industry.

e

That DG sets installed by the industry shall be sealed.

1.

Legal action/ launching the prosecution under the provisions of the Water (Prevention
& Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act,

1981 shall be taken against the industry and its responsible persons.

ii.  The industry shall deposit Environmental Compensation amounting to Rs.
54,75,000/- for violating the environmental norms, within 7 days in the office of the
Environmental Engineer, Regional Office, Rupnagar. The orders in this regard shall
be issued separately.

11) That the proceedings of personal hearing held on 13.02.2024 before the

undersigned Chairman of the Board containing the decisions explained in para no. 10 above

were conveyed to the unit vide letter no. 12036 dated 14.02.2024 for compliance.

12) It is pertinent to mention here that the Environmental Compensation for the
period of violation from 31.08.2021 to 24.01.2024 was calculated in accordance with the
methodology evolved by the Central Pollution Control Board in the matter of Original
Application No. 593 of 2017 (WPC no. 375 of 2012] titled as Paryavaran Suraksha samiti and
another v/s Union of India and others. The Environmental Compensation for the total period
of violation of 876 days (31.08.2021 to 24.01.2024) was calculated to be Rs. 54,75,000/- for
siolation of the provisions of the Water (Prevention & Control of Polluticn) Act, 1974 and the

Air (Prevention & Control of Pollution) Act, 1981 and for causing damage to the EnVITORMERS

.4-
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13)

Therefore, M/s Puri Stone Crusher is hereby directed to deposit an amount of
Rs. 54,75,000/- (Rifty

-Four Lakhs Seventy-Five Thousand only) as environmental
compensation with the o

ffice of the Punjab Pollution Control Board for the period of violation
of the provisiong of the w
{Prevention & Control of Po)

ater (Prevention & Control of Pollution) Act, 1974 and the Air
‘-da_\'s from the date of r

lution) Act, 1981 as explained in the preceding paragraphs, within
: i » initiated
cceipt of this order, failing which necessary action will be initiate

: ery : , - ive measures.
for recovery of the amount of tnvironmental compensation by adopting coercive m

: . : . . S ed by
14) Take notice that no further intimation or reminder will be issued or served D)

Tnvi tal
the Board in this regard after lapse of stipulated period of 15-days. The Environmen

. e 3 nsure
Engineer, Punjab Pollution Control Board, Regional Office, Rupnagar is directed to ¢
compliance of directions.

(
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Dr. (Prof.) Adarsh Pal Vig
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%%\\5 PUNJAB POLLUTION CONTROL BOARD
A\ 1/d
C ¥ =
woa. C.5........ Dated. -2 .l.}.?.s?.?—.’ﬁ....
Subject: Imposition of Environmental Compensation for violation of the
provisions of Environmental Laws upon M/s New Satluj Stone
Crusher (Unit-1), Village Nangran, Tehsil Nangal, Rupnagar.
Order
In order to protect and improve the environment and for prevention of hazards
ﬂ human beings, other living creatures, plants and property and maintaining or resorting the

vholesomeness of viater and to preserve the quality of air, the Parliament of India had enacted
the Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Poliution) Act, 1981, the Environment (Protection) Act, 1986 and certain rules under the provisions
cf the Environment (Protection) Act, 1986 and all these Laws are collectively and severally being
referred to as the Environmental Laws. The Punjab Pollution Control Board being the statutory
regulatory authority is implementing the provisions of the above-mentioned statutes in the State

of Punjab.

2) The Hon'ble National Green Tribunal in suo moto exercise of its powers on the
basis of the news item dated 28.09.2023 published in the Tribune titled “Hills ‘vanish’ as illegal
mining rempant in Beet area” has registered Original Application No. 624 of 2023, News item
discloses that on account of the illegal mining, Shivalik Hills, as high as 200 feet in the Beet area
of Garhshankar sub-Division, are slowly vanishing. As per the news report, the mining mafia is
carrying out iliegal mining in the forests and mountains and that the stone crusher operators in
tne villages of Kalewai-Beet, Khuralgarh Sahib and Garhi mansowal along with Mahindpur, Kheda,
Kalmot, Bhangla, Heripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged the
green cover due to illegal mining. News Report further states that illegal mining has reached to a
;ccord level of 200 ft. deep and at some places, entire hills have been erased by the mining mafia

and inspite of the complaint, no action is being taken by the competent authorities.

3) The Punjab Pollution Control Board being the prescribed authority is monitoring
the stone crushers of the State with regard to the compliance of the provisions of the Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution)

#1981 including the code of practice laid down by the Government.
,3"' '
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AN\ 1/ 4 .
4) The Punjab Pollution Control Board has filed short reply before the Hon'ble Nationg,
Green Tribunal in O.A No. 624 of 2023 disclosing that during the visit of the area the traceg of

fresh as well as old mining were found and XEN Mining Rupnagar has informed that the FIRs werea
registered against the violators including transporters, machine operators and they haye
confiscated the machinery. The Hon'ble National Green Tribunal in its order dated 16.10.2023 hyq

observed that the report so submitted by the Member Secretary, PPCB is vague as it does not

disclose the extent of illegal mining and also does not disclose the details of the FIRs which have

been registered and the equipment which has been seized. The report is absolutely silent inh
respect of the stone crushers which are operating in the area either illegally or legally.

That it is observed by the Board many stone crushers are operating in the area,

5)
but the Department of Mining has registered FIR in which it is stated that illegal mining has taken

place in the nearby area of about 4 stone crushers namely M/s Guru Kirpa Stone Crusher; M/s
Kalgidhar Stone Crusher; M/s Ganga Stone Crusher of village Kheda Kalmot and M/s New Sutlej
Stone Crusher (Unit-1) in the area of Nagran, Tehsil Nangal, District Roopnagar.

It is relevant to mention here that M/s New Satluj Stone Crusher (Unit-1), Village

6)
Nangran, Tehsil Nangal, District Rupnagar was granted consent to operate by the Punjab Pollution

Control Board under the provisions of Water (Prevention and Control of Pollution) Act, 1974 vide

no. CTOW/Fresh/RPN/2023/21229657 dated 28/03/2023 and under the Air (Prevention & Control
of Pollution) Act, 1981 vide no. CTOA/Fresh/RPN/2023/21229666 dated 28/03/2023 both were

valid upto 30/09/2024 for operation of Crushing of river bed material @ 4700 CFT/day under

orange category with conditions mentioned therein.

7) After the receipt of notice in the case, the premises of M/s New Satluj Stone
Crusher (Unit-1) was visited by the officer of the Board on 09.10.2023 in the presence of Sh.
Narinder Pal, Supervisor of the Stone Crusher. During the visit, it was observed that the stone
crusher is not complying with the code of practice. Also, the Executive Engineer, Mining has
informed that there is FIR against the unit bearing no. 146 dated 29/09/2023 for indulgence into
illegal mining. Accordingly, the 'consent to operate' under the Water (Prevention & Control of
Pollution) Act, 1974 was revoked vide no. 2814 dated 26.10.2023 and the ‘consent to operate’
under the Air (Prevention & Control of Pollution) Act, 1981 was cancelled vide no, 2816 dated
26.10.2023 because of non-compliance with the code of practice and indulgence of unit into illegal

mining. Thereafter, notice to issue directions under the Water (Prevention and Control of

Page 2 of 4
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Pollution) Act 1¢
197 :
stone crusher vi ’: and the Air (Prevention and Control of Pollution) Act, 1981 was issued to the
~ S » ] e e
Chairman of the g tter no. 9425-26 dated 11.12.2023 with an opportunity of hearing before the
ard on 18.12.2023. It was mentioned in the notice that the Environmental

COmpnnc atio
i N Sha” b(.' . .
imposed upon the stone crusher and directions will be issued for its closure.

8) 4
That -
D Sh. Rajinder Kumar, Owner of M/s New Satluj Stone Crusher (Unit-1)
et ¢ hear )
industry ha aring before the Chairman of the Board on 18.12.2023 and informed that the
? as no o '
t carried out any illegal mining. He further informed that the industry is in process

Mmmmy with the code of practice

9) e E

The Environmental Engineer, Regional Office, Roopnagar of the Board stated
led with the mining department as well as
t and

that

the stone crusher Ras submitted record of returns fi
minot minerals procured / processed / electricity consumed for operation of the plan
machinery 1o the Regional Office. On the perusal of the record it was observed that the industry
/ stone crusher has processed the minor minerals much more than the consented capacity. The
mining department has also issued R & S form to the stone crusher showing that the industry
may also indulge in illegal mining. There is FIR against the unit bearing no. 146 dated 29/09/2023

for indulgence into illegal mining. The industry has not submitted compliance of the code of

siting officer raised during the visit of the stone crusher on

23.10.2023. It was further observed that stone crusher has operated beyond the consented
capacity allowed by the Punjab Pollution Control Board. The officer stated that in view of the
one crusher, Environmental Compensation (EC) amounting to Rs.
with methodology evolved by the CPCB and

practice / observations of the vi

violations committed by the st

17.625 lacs had been calculated 1n accordance

adopted by the punjab Pollution Control Board.

After hearing the representative of the stone crusher, the officer of the Board, it is
ed the plant beyond the capacity allowed in the

g the minor minerals as raw material which may

10)
observed that th

'consent to operaté
have been procured through illegal means 0

There is an FIR against the unit for indulgenc

complying with the code of practice. The @ .
towards the degradation and damage to the natural environment 0

- ~muired to be taken against the ctone crusher.

e stone crusher has operat

' of the Board by processin
r may be through illegal mining in the nearby area.

e into illegal mining. The stone crusher was also not

ctivities of the stone crusher as such contributed

f the area. Stern action, as
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ws item published in the Tribune

After hearing the parties and considering the né
gistered by the Police on the

s been re
tion amounting to Rs. 17.625 Lakh g

visions of the Water (Prevention

Newspaper dated 28.9.2023 and also the fact that FIR ha
complaint of mining department, Environmental Compensa

hereby imposed upon the stone crusher for the violation of the pro
and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the

code of practice and illegal operation of the stoneé crusher beyond the capacity allowed in the

consents of the Punjab Pollution Control Board under the above-mentioned Acts.
12) M/s New Satluj Stone Crusher (Unit-1), Village Nangran, Tehsil Nangal, Rupna'gara

through its Owner Sh. Rajinder Kumar is hereby directed t
he violations mentioned and described

o deposit the amount of Rs. 17.625

Lakh towards Environmental Compensation on account of t
herein above, with the office of the Board within 15 days from the date of receipt of this order

failing which the Board shall be constrained to recover the amount of by taking coercive action,

Wy 2 I iR (65
Prof. (Dr.) Adarsh Pal Vig

Chairm&rl
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TRUE TRANSLATION FROM PUNJABI TO ENGLISH

Department of Water Resources, Punjab

Sd/-
sd/-

Office: Executive Engineer-cum-district mining officer, Drainage Division, Sri Anandpur Sahib.

No: 8049-50/Crusher

To,

Subject:

E-mail ID: miningdivisionaps@gmall.com

Sd/- 14/3

Dated: 12/3/2024

Punjab Pollution Control Board, Regional Office, Rupnagar
A.E.Engg. 1/2/3 C.A/).A/Clerk

New Post Sd/-14/3

Sd/-14/3

Punjab Pollution Control Board,

Rupnagar.
Regarding depositing the recovery notice amount.

Environmental Engineer Sd/- 14/3
Diary No. 604 Dated 14/3/24

In connection with the above subject, you are informed that as per the instructions of NGT,
Recovery Notices have been issued by this Divisional Office to the following crushers. Your

office should ensure that their recovery is done.

Sr. No. Name of Crusher Recovery Amount
1. Sai Stone Crusher Village Swara, Sub Tehsil Nurpur Bedi, | 55,36,446/-
District Rupnagar.
2. Prithvi Stone Crusher, Village Sapalvan, Sub-Nurpurbedi, 10,18,576/-
District Rupnagar
3. siddhi Vinayak Stone Crusher, Village Ailgran, Tehsil Nangal, | 1,62,30,908/-
District Rupnagar
&4 4I A.S. Brar Stone Crusher, Village Agampur, Teh Sri Anandpur 6,33,50,147/-
’cf:f .f -;:3’ 9 Sahib, District Rupnagar
?: % 2 5 Grewal Stone Crusher, Village Khera Kalmet, Tehsil Nangal, | 1,37,34,092/-
1> E&%{E}: District Rupnagar
8 = 3 \]9\62 Adesh Stone Crusher, Village Ailgran Tehsil Nangal, District 24,57,04,995/-
2 E” % & | Rupnagar
,'g?_ f-f :E’ 7§ New Sutlej Stone Crusher Unit-1 Village Khera Kalmot Teh | 18,67,78,148/-
-"é‘ 3 o Nangal District Rupnagar
o] § ’g 8. Kalgidhar Stone Crusher, Village Khera Kalmot, Teh. Nangal 14,01,95,032/-
District Rupnagar
9. - | puri Stone Crusher, Village Plata, Sub Teh Nurpurbedi, | 2,21,38,696/-
‘\Q% District Rupnagar
/ éeeff,@%. \ Ganga Stone Crusher, Village Khera Kalmot, Teh Nangal, | 85,51,39,441/-
(*(gc LAV 5\ | District Rupnagar
e 9”‘?“ 1 Sat Sahib Stone Crusher, Village Haripur Sub, Teh 11,31,34,850/-
2 28-03 2039 \?/ Nurpurbedi, District Rupnagar
ol’r, W Bharat Stone Crusher, Village Plata, Sub Teh Nurpur Bedi, 46,19,586/-
District Rupnagar
13. Bhalla Stone Crusher Village Bhalri, Teh Nangal, District 7,91,00,673/-

Enclosed:- 13 No. Recovery Notice

160CT 2005

Copy to:-

Rupnagar

Sd/-

Executive Engineer, Sri Anandpur Sahib,
Drainage-cum-Mining and Geology Division,
Department of Water Resources, Punjab.

The Deputy Commissioner, Rupnagar for information and further appropriate action.
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REC ¥ NOTI
No.. 284-86/R natica Date:-. 06.03.2024
To,
Sat 5ahib Stone Crusher,
Vill. Haripur, Sub. Teh. Nurpur Bedi
Distt. Rupnagar

R-Notice No. [ No. 1467-68, Dated 07.11 3072 | & [ No. 828-89, Dated 02.02.2024 |
& [ No. 812-13, Dated 02.02.2024 I with the Total Quantity of 20,569,380 cfe

directed to pay the compensation Sum of Rs. 11.31,34,850/- | Eleven Crore Thirty-One lakh
Thirty-four Thousand Eight Hundred Fifty only } into the mearest Government Treasury on or
before 26 day af March, 2024 and to produce befare the under signed a copy of the relevant
treasury Challan as proof of payment nat later than the 31% of March for violation of norms for
mining, as directed by Hon'ble National Green Tribunal vide ordar dated 26.02.2021 in O.A. Na.
360/2015. Failing which the said sum of Rs. 11,3134 850/~ { Eleven Crore Thirty-One lakh
Thirty-four Thousand Eight Hundred Fifty only ) will be recoverable fram ¥OU 3% an arrear of land
revenue.

Executive Engineer/Shri Anandpur sahlb
Dralnage cum Mining Division,
WRD, Punjab

Copy the above is sent to ;-
1) Superintendenting Engineer, Drainage-cum-Mining & Geology Circle Rapar for kind

intermation and further necessary action please.
2) Sub Divisicnal officer (Nurpur Bedi) with direction to ensure the delivery of this natice,



ORDER OF ASSESSMENT
The mine/quarry i siumed in Village- Huripur, Sub, Telwd- Nurpin bedi, District-Rupnagar,

Assesament case no.

1036

Year of assessment 2024 Month in which the anscanment ismade | 4F March 2004 il
- | Nare of the Mine/quarry nssessed. - = Haripur
Location of the Mine/Quarry, Village- Harpur, Sub. Tehsil- Nurpur bedi,
[higerer | ’
Full Postal Address,

Sal Subib Stone Crusher, Village- Harpur, |
Sub. Tehsil- Nurpur bedi, District Rupnagar
3. | Rule/Order under which nssessment is made, Formula provided by The Hon'ble Natianal |
Green  Tribunal  Vide order dated
26.02.2021 In 0.A No. 360,/2015%

6. | Total tanes. of mineral produced as determined on the basis of 20,59,380 C/ a5 per ficld Report

books of account produced or 1o the best judgment of the
| assessing authority (reasons o be recarded ),

7. | Amount of Compensalion assessed at the rate Per MT of mineral | Rs, 11,3034, 850,-
produced on the basis of item-3 above

| BES |

& Formula used o calculate the compensation amount in item-7, which is based on jlem-5 is
discussed a5 below:-

PV= E%(DxRFI+r)

PV = Present vatue of foregone Ecological Valaes
D = Market Vabue of [llegally Extracted Material | per BT §
RF = Rask factar
f = Doscount Rate
6 = Time period {in yrs.)
Net Present Valae (NPV) = PV - D

*  On the basis of above Formulae Compensation amount s per Field condition is as fallow -

D= { Qty. Extracted illegally in MT } x { Market Rute per MT )

= (B2375.2 MT) x {Rs. 412,55 per MT) [Mearket Rste is as por Masismm permitied Crasher sale
= 3TN0 Price (C8P) menticned in Punjah Crusher Podicy, 2023
Motification Dud 0208 21 ]

= As per Field condition Severe Ecologicnl Damage Risk Zone is considered far which value of *n’,
"BF, 1" i3 as follow: RF = |, p =&, r=5%
From abowve,

(D% RF)={2979TH x 1§ = 13079770

PV o= E[ (97977004 1+ 0.05)' + (339TITHO 1+ 005) o (39TOTMN( 1+ .08 + (18P0 |+ BOSY 4
{39TOTHNY 1+ 005 |

PY = Ra IBXIO2Z61.02

NPY =PV -D
= 4TI 4619.04 - 13870770
= Rs, 112034 050/
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Assessment arder |n beief,

Total Mineral Extracted from Haripur Mine Site for which Recavery Notice to be issued for 20,58 380

Cht & Compensation Amoun; To be Paid Rs, 11,31,34 850,

{ Bleven Crore Thirty-One lak Thirty-fisur
Thousand Eight Hundred Fifty anly

Seal of the Assessing Authority

V>

Execufive Engincer/Shri Anandpur Sahib,
Drainage-Cum-Mining & Cieology Division,
WRD, Punjah,

Place-Shri Anandpur Sahib

Centified copies of the ass=ssment order may be obtained from the office of the Essessing
authority on payment to him a fee of Bs_ L00V- for each copy. The amount will be deposited in “(H53-
Non-Ferrous Mining and Metallurgical Industrial 102-Mineral Concession Fee Rent and Royalties,”




il:miningdivi

R ERY
No..281-B3/R notice Date:-.. 06.03,2024
To,
Ganga Stone Crusher,
Vill. Khera Kalmot, Teh. MNangal
Distt. Rupnagar

R-Notice No. | No. 440-41, Dated 22.09.2022 | & [ No. 3749-50, Dated 03.10.2023 |
& [ No. 5386-87, Dated 18.12.2023 | & | No. 5388-89, Dated 18.12 2073 | & [ No. 892-93, Dated
02.02.2024 ), with the Total Quantity of 1,55,66,000 Cft

S-Notice No. [ No. 5760-61, Dated 29.12.2023 | & [ No. 164-85, Dated 04.01,2024 1& |

Ne. 244-45, Dated 11.01.2024 | & [ No. 247-48, Dated 11.01.2024 | , with the Total Amount of s,
10,24,99,800/-

Apart from above recoveries notice which has already been issued, you are hereby
directed to pay the compensation Sum of Rs. 85,51,39, 441/- { Eighty-five Crore Fifty-One lakh
Three-Nine Thousand Four Hundred Fourty-One only ) into the nearest Government Treasury on
or before 29 day of March, 2024 and to produce before the under Signed & copy of the relevant
treasury Challan as proof of payment not later than the 31 of March for vislation of norms for
mining, as directed by Hon'ble National Green Tribunal vide order dated 26.02.2021 in OA. Mo,
360/2015. Failing which the said sum of Rs. 85,51,39,441/- ( Eighty-five Crore Fifty-One lakh
Three-Nine Thousand Four Hundred Fourty-One only ) will be recaverable from ¥OU a5 an arrear
of land revenus,

Executive Engineer/Shri Anandpur sahib
Drainage cum Mining Division,
WRD, Punjab

Copy the above is sent to -

1} Superintendenting Engineer, Drainage-cum-Mining & Geology Circle Ropar for kind
information and further necessary action please.
2} Sub Divisional officer (Nangal] with direction to ensure the defivery of this notice.




ER ESSMENT 1039

mine/quarry is situated in Village- Khera kalmot, Tehsil-

Mangal, Disirict-Rupnagar.
Assessmeni ¢ase no,

Year of assessment 2024 Month in which the assessment is made 6 March, 2024 |

Name of the Mineiquarry assessed, Khera kalmot ]

Location of the Mine/Quarry, Village Khera Kalmot, Tehsil-Nangal,
Diztract Bu nagar,

Full Postal Address. I :

GCanga Stone Crusher, Village- Khera
kalmo, Tehsil- Nangal, District Rupnagar.
Formula provided by The Hon'ble National
Green  Tribunal  Wide order dated
26.02.2021 in OLA No. 360/2015

6. | Total tones of mineral produced as determined on the basis of 1,55,66,000 Cft as per ficld Repont
bm}ﬁ_‘”'w praduced or to the best judgment of the
assessmE authority (reasons o be recorded).

Rule/Order under which assessment is made,

7. | Amount of Compensation assessed al the rate Per MT of mineral | Rs. 85,51,39,441/-
prodiced on the basis of item-3 above

*  Formula used to calculate the compensation smount i item-7, which is based on item-5 &
discussed as below:-

PV= %, (D REWI+ ¢

PV = Present vakge of foregone Ecalagical Valoes
D = Market Valoe of Ilegally Exiracied Maserial | per MT }
RF = Risk facuar
= Discoimt Raks
B = Tume pericd [im yrs)
Net Present Yalue (NPY) =PY =D

*  On the basis of above Farmilae Compensation amount as per Field condition is as follow -

D= { Qty. Extracted illegally n MT ) x { Market Rate per MT )

= [B226A0 MTHx (Ba. 41258 per MT) [Market Rate @ as por Maximum pemsned Crusher sale
= 56819000 Price (C5Ph mentioned in Punjab Crasher Policy, 2023

Nosification Ded 00.08.23 ]

*  As per Field eondition Severe Ecological Damage Risk Zone is considered for which value of *n’.
‘RE*, ‘" 15 a8 follow: RF=1.n=5,r= 5%
From abowve,

(01 x BF} = (2568359000 « [} = 25681900

PV = E | (25683900041 1+ 005)' 4 (I5AEI00000 1+ 0.05)7 - (ISRRI000074 1+ (051 + (ZSERIDOO0I I+ D05 +
(2SEEIR000M 1+ 0uD5)? |

PV = Rs [E2302240.02

NPV =PV -D
= | LT1STRA-H0.46 - F56E 35000
= Ra. B5.51, 39,441/
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Assessment arder in briel :
Total Minersl Extracted from Khera Kalmot Mine Site for which Recovery Notice to be issued for
1,55,66,000 Cft & Compensation Amount To be Paid Rs, H5,51,39441/-( Eighty-five Crore Filty-One lakh
Three-Nine Thousand Four Hundired Fourty.One only )

Seal of the Assesing Authority

\n

Executive Engineer/Shr Anandpur Sahib,
Drainage-Cum-Mining & Geology Division,
WRD, Punjab.

Place-Shr Anandpur Sahib

Certified copies of the assessment order may be obtained from the office of the ARBESSIND
authorily on payment Io him a fee of Rs. 100/- for each copy, The amounl will be deposited in "0853-

Non-Ferrous Mining and Metallurgical Industrial 102-Mineral Concession Fee Rent and Royalties.”




Ta,

Bharat Stone Crusher,

Vill. Plata, Sub. Teh. Nurpur Bedi
Distt. Rupnagar

R-Notice No. [ No, 1554-55, Dated 14.11.2022 ] & No. 810-11, Dated 02.02.2024 ],
with the Total Quantity of B4,089.75 Cft

S-Notice No. [ No. 2040-41, Dated 23.11.2022 ] , with the Total Amournt of Rs 4,20,628/-

Apart from above recoveries notice which has already been issued, you are hereby directed
to pay the compensation Sum of Rs. 46,19,586/- | Fourty-Six lakh Ninteen Thousand Five
Hundred Eighty-Six only } into the nearest Government Treasury on or before 29 day of
March,2024 and to produce before the under signed a copy of the relevant treasury Challan as
proof of payment not |ater than the 31" of March for violation of norms for mining, as directed
by Hon'ble Natlonal Green Tribunal vide order dated 16.02.2021 in O.A, No. 360/2015. Failing

which the said sum of Rs. 46,19,586/- [ Fourty-Six lakh Ninteen Thousand Five Hundred Enghty-
Six only ) will be recoverable from vou @s an arrear of land revenua,

\s

Executive Engineer/Shri Anandpur sahib
Drainage cum Mining Division,
WRD, Punjab

Copy the above is sent to :-

1) Superintendenting Engineer, Drainage-cum-Mining & Geology Circle Ropar for kind
infermation and further necessary action please,
2} 5ub Divislonal officer {Nurpur Bedi) with direction to ensure the delivery of this notice.
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ORDER OF ASSESSMENT

ve mine/quarry is sited in Village- Plat, Sub, Tehsil- Nurpur bedi, Disirsct- Rupmagar.

Sssessient Case no,

1. | Year of nssessment 2024 Maoith kn which the asessmen |8 made 6" March, 2024

2| Name of the Mine/quarry assessed. - ~ Plaw
3. | Location of the Mine/Quarry. Villuge- lrlm Sub, Tehsil- Nurpur bedi,
[isdric! W uprsgmr {

4. | Full Postal Address, Bharst Sione Crusher, Village- Plata,

Sub. Tehail- Murpur bedi, District Rupnagar,
5. | RuleOrder under which assessment is made. Formula provided by The Hon'ble Mational
Green Tribunal Vide order dated
26.02.2021 in O_A No, 360/2015

6. | Total tones of mineral produced s determined on the basis of B4,089.75 Cft as per feld Report
books of accoant produced or to the best judgment of the
assessing authority (reasons to be recorded).

7. | Amount of Compensation assessed ut the rate Per MT of mineral | Rs. 46,19, 586/
produced on the basis of item-3 above

s  Formula used to calculate the compensation amount in item-7, which is based on item-3 15
discussed a3 below-

PY= I (DxRFWl+r)"
Where,

PV = Present value of foregons Ecological Walues
D = Market Valee of Hlegally Exmacted Material ( per MT)
RF = Rusk factai
¢ = Discoant Rate
n = Time pericad {m yrs.}
et Present Value (NPV) =PV =D

o O the basis of above Formulae Compensation amaunt as per Field condition 15 &5 fellow =
D ={ Qty. Extracted Hlegally in MT ) x { Market Rate per MT )

= (136350 MT) x [Rs. 41255 per MT) [ Miuriet Rate i as por Maxisnuny permitted Crusher sale
= |3E4E0RT Price {CSP) mentioaed m Punjeb Crushes Policy, 2003
Neaification Dud 02 0% 23 ]

s  Ag per Ficld condition Severe Ecological Damage Risk Zone is considersd for which valoe of *n°,
“RF,'r s o8 follow: RE=1,n =5 r=5%
From above,

(D x RF) = [I3BT480.87 x 1) = 138T4H0,87

Py = £ | (I38TAS0ETY L+ 0.05)" + (1387480.87)4 14 0,059 + { L IRTAR0ETIA 1+ 0.05) + (13BTR0.RTH( 1= 0.05)" +
(1 3ET4BORTN 1+ 0.05) |

PV = Rs 600786598

NFY =Py -D
= GOOTG.OR - PIEV4R0.ET
= R, 46,19,586/-
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Asresament order i Biriel,

Total Miner| Extracied from Plajg Mine Site for which Recovery Notice io be issued for B4,089.75
Cft & Compensation Amount To be Paid s, 48, 19,

SHé- { Fourty-Six lnkh Ninteen Thousand Five Hundred
Eighty-Six anly §

Senl of the Assessing Authority

V>

Executive Engincer/Shri Anandpur Sahib,
Dirainage-Com-Mining & Geology Division,

WRD, Punjab.
314
Mo, . DB.03: 200
Place-Shri Anandpur Sahib

Certified copies of the assessment order maxy be obiained from the office of the assessing
authority on payment o kim a fee of Rs, |00/ for each copy. The amount will be deposited in *0K53-
Non-Ferrous Mining and Metsl lurgical Industriai |02-Mineral Concession Fee Rent and Royalties, ™



RECOVERY NOTICE

306-08/R natice
Mol Date:-,.28.05.2024
Ta,

Puri 5tone Crusher,

Vill. Plata, Sub. Teh. Nurpur Bed|

Distt. Rupnagar

R-MNotice No. | No. 509-10, Dated 27.09,2022 | & [ No. 3-4, Dated 03.04.2023 | & [
No. 4529-30, Dated 01.11.2023 ] & [ No. 4551-53, Dated 02.11.2023 ], with the Total Quantity of
4,02,988 Cft

S-Notice No. [ No. 5217-18, Dated 11.12.2023 | & [ No. £14-15, Dated 05.05.2023 | & [ No.
464-65, Dated 19.01.2024 | & [ No. 467-68, Dated 19.01.2024 ), with the Total Amount of Rs.
26,24,296/-

Apart from above recoveries notice which has already been issued, you are hereby directed

to pay the compensation Sum of Rs. 2,21.38,696/- ( Two Crore Twenty-One lakh Thirty-Eight

Thousand Six Hundred Ninty-Six only ) into the nearest Government Treasury on ar before 20%

day of March,2024 and to produce before the under signed a copy of the relevant treasury

Challan as proof of payment nat later than the 31 of March for violation of narms for mining, as

directed by Hon'ble National Green Tribunal vide order dated 26.02.2021 in 0.A. No. 360/2015.

Failing which the said sum of Rs. 2,21,38,6%96/- { Two Crore Twenty-One lakh Thirty-Eight

. Thousand Six Hundred Minty-Six only ) will be recoverable from you as an arrear of land
revenue.

Executive Engineer/Shri Anandpur sahib
Drainage cum Mining Division,
WRD, Punjab

Copy the above is sent o -
1) Superintendenting Engineer, Drainage-cum-Mining & Geclogy Circle Ropar for kind

information and further necessary action please,
2) Sub Divisional officer (Nurpur Bedli) with direction to ensure the delivery of this notice.



¢ mie quarry i ssuated in Village- Maa, Sub Tehsil- Nurpur bedi, District-Rupnagar

Amsessiment Case i,

Wear of assessment 2024 Monil i whiich the assessment is made | ™ March, 2024 )
-T'Ir;m.r.-._:-1_'E|:.|"-|i.l‘-|r..':":.|u;i1'_};.n!;e;|n]. ' IMlaia

Location of the Mine Quarry. | Villuge- Piata, Sub. Tehail- Nurpur bedi,
Full Postal Address. L];:"Ltiﬂwrmm Village-  Plata,
Rule/Order under which assessment is made. ' :?mlﬂ';:lm"h:n: Lnfﬁx:::f:l:; |

Green Tribunal Vide order dated |
26022021 In O.A No, 360/2015

Todal tones of mineral produced as determined on the basis of 4,02,988 Cft as per ficld Repon
books of account produced or 1o the best judgment of the
assessing authority (feasons to be recorded),

7. | Amount of Compensation assessed at the rate Per MT of mineral | Rs, 2,21,38,696/-
produced on the basis of item-3 above

* Formula used to calculate the compensation amount in item-T, which is based on item-S i
discussed as below:-

PV= I (DxRF/l+r)

PV = Present valee of foregone E,l:nln];h;.ql Yalues
D = Marker Valwe of Tllegatly Extraceed Matersl { per MT )

RF = Risk factar
r = Discount Faote
n = Teme periad {io yrs. )
Met Present Value (NPY) =PV -D

s O the basis of abowe Formulae Compensatien amount as per Field condition is as follow -
D = { Qty. Extracted illegally in MT ) x ( Market Rate per MT )

=160 1952 MT) x (Re 41255 per MTY [ Warkes Rate is s per Maximum permitted Crusher sale
= 6649302 Price (CSP) mestioned in Punjab Crusher Policy, 2023

Matifieation Dud 208,21

As per Field condition Severe Ecological Damage Risk Zone is consadered tor which value of 'n°,
*RF", 'r' is as follow: RF=1,n=5,r=5%
From above,

([ x RF) = (6649302 & 1} = 6649302

PV = I | (664930201 1+ 0.085)" + {664930231 1+ 0.08)° + (G64U30214 1+ GO5)" + (46403021 1 0.08)" +
(H649302040 1+ 005" |

PV = Rs IHTHTHH

NPV =PV D
= JHTH TS - pa49MI2
= fs. 1,20, IH.6%6~

ORDER OF ASSESSMENT 1045
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Assessment aniler in heiel

Tostal Mlieral Extrocied from Maia Mine Kjie for which ﬂmwﬂ-}- Motice Lo e isued for 402 088 Ch

& Compensation Amount To be Paid Ra, 220,869 { Two (rove Twenty-One lakh Thirty-Eight
Thousmsd Six Himsdred Minty-5ix only

Scal of the Assessing Authorily

Executve EngincerShri Anandpur Sahib,
Drainage-Cum-Mining & CGreology Division,
WRI, Punjab.

Mace-Shri Anandpur Sahib

Certified copies of the assessment order may be obtained from the office of the assessing
authority on payment to him a fee of Rs. 100- for each copy. The amount will be deposited in "0553-
Mon-Ferrous Mining and Metallurgscal Indusirial 102-Mineral Concession Fee Rent and Rovalties.”
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Offin; Dévinbomal Do, 0l Anandgur Kibib, Orileais Cam Mising & Declegy Divislon R Fusial,

Lomailovniomdiyislotaps@rmall com

309-11/R notice

Tao

Bhalla Cone Crusher,
Vill. Bhallri, Teh. Nangal
Distt. Rupnagar

R-Notice No. | No. 4237-38, Dated 19.10.2023 | & [ No. 406-07, Dated 16.01 2024 |,
with the Total Quantity of 14,39,860 Cft.

S-Notice Ne. [ No. 5375-76, Dated 15.12.20213 |, with the Tetal Amount of Rs. 53,69 372/-

Apart from above recowveries motice which has already been issued, you are hereby
directed to pay the compensation Sum of Rs. 7,91,00,673/- | Seven Crore Nmty-One lakh Six
Hundred Seven-Three only ) into the nearest Government Treasury on or before 29" day of
March,2024 and to produce befare the under signed a copy of the relevant treasury Challan a5
proof of payment not later than the 31" of March for violation of norms for mining, as directed
by Hon'ble National Green Tribunal vide order dated 26.02.2021 in O.A. No. 360/2015. Failing
which the said sum of Rs. 7,91,00,673/- { Seven Crore Ninty-One lakh Six Hundred Seven-Three
only ) will be recoverable from you as an arrear of land revenue.

1o

Executive Engineer/Shri Anandpur sahib
Drainage cum Mining Division,
WRD, Punjab

Copy the above |s sent 1o -

1) Superintendenting Engineer, Drainage-cum-Mining & Geology Circle Ropar for kind
information and further necessary action please.
21 Sub Divisional officer {Nangal) with direction to ensure the delivery of this notice.




ORDER OF ASSESSMENT
mmfm “ HI'I.'IIHIH{ I“ Vﬂlﬂ!!- “hﬂllrl. Suh.']I:IH". Hum“r hdl‘. rh‘rh‘l‘“mﬂf.
Assessment cnse i,

1048

. [ Year o asiessment 2024 Moo i wih th wwessmoen e | ¥ Mareh 30—
::m:'ur the Mine/quarry assessed. Bhaliri
cation of the Mi T Ville o T3 o g T e pr—
@ Mine/Quarry, Villuge- Bhatlri, Tehail- Mangal, Distric)
Full Postal A Nupnagar —
! delress. Bhalli Sione Crusher, Village- Bhallri,
Tehsil- Mangal, District Rupnagar,
Rule/Order under which nssessment is made, Formula provided by The Hon'ble National |
Green Tribunal Vide order dated
. 26.02.2021 in O.A No. 360/2015
6. | Total tones of mineral produced a3 determined on the basis of 14,39,860 Cft as per ficld Report

h-mksln’r'm:mlt praduced or to the best judgment of the
assessing authority (reasons to be recorded).

7. | Amount of Compensation assessed of the rate Per MT of min
eral | Rs 7,901,467
produced on the basis of item-3 ahove g o

* Formula used to calculate the compensation amount in item-7, which is based on item-5 is
discussed as below:-

PV = I-';-|1DIR.F].I'{1+H'

PV = Present value of foregone Ecological Values
D = Market Value of lllegally Extracted Material [ per MT )
RF = Risk factor
r = [Hseaunt Rale
i = Time period {in yTe.
Met Present Value (NPV) = PY = D

* [ the bagis of above Formulae Compensation amount as per Field condition is as follow -
D= Qry. Extracted illegally in MT § x { Market Rate per MT §
= {57504 4 MT) x {Rs. 412.5/ per MT} [Market Bate is us per Maximem pevningd Crasher sabe

= 1375 TaR0 Price {C5F) memtioned in Panjab Crusher Policy, 3023
Notfication Dnd.02.08.21 |

# Ag per Field condition Severe Ecological Damage Risk Zone i3 considersd for which value of *n°,
'RF, 'r' s as follow; RF =1, n=5,r=5%
From above,

(D x RF) = (23757690 % 1) = 23757690

PV = E [ (237578000 1+ 005) -+ (ZITETAMIN 1+ D0S) 4 (2ITSTAS01N 14 0,08)" + (2375780011 1+ 0.05)* +
(2ITETRO0M 1+ 05Y |

FY = Ra 1028508362.92

MPY =PV - 13
= JEASHIG2.92 - 2D TETGEH0
= Rs. 7,91.00,673/
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Assessmenl order in brief

Total Mineral Extracied from Bhalin Mine Siie for which Recovery Notice 1o be

insued for 14,39,860
€t & Compensation Amount To be Paid Rs. 7,91,00,673 ( Seven Crore Ninty-One lakh Six Hundred
Seven-Three only )

Executive Emml‘(t?ﬁuﬂpl Sahib,

Drainage -Cum-Mining & Geology Division,
WRD, Punjab,

.........................

Place-Shri Anandpur Sahib

Certified copies of the assessment arder may be obtained from the office of the assessing
authority on payment to him a fee of Rs, 100/~ for each copy. The amount will be deposited in 0853
Non-Ferrous Mining and Metallurgical Industrial 102-Mineral Concession Fee Rent and Royalties.”
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| inlsl il.cam
RECOVERY NOTICE
No. 2B7-88/R natice Date:08.03.2024
To,
Kalgidhar Stone Crusher,
Vill. Khera Kalmat, Teh. Mangal
Distt. Rupnagar

R-Motice No. [ No. 343, Dated 20.09.2022 1 & [ Mo, 468-65, Dated 22.09.2022 | & |
Mo, 2436-37, Dated 22.12.2022 ] & [ Mo, 3739-40, Dated 03.10.2023 | & [ Mo, 1098-99, Dated
13.02.2024 |, with the Total Quantity of 25,51,953.25 Cft

S-Notice No. | No. 5357-58, Dated 15.12.2023 | & [ No. 642-43, Dated D8.05.2023 | & |
Mo. 96162, Dated 07.02.2024 |, with the Total Amount of Rs. 1,64,92,5613/-

Apart from above recoveries notice which has already been issued, you are hereby
directed to pay the compensation Sum of Rs. 14,01,95,032- { Fourteen Crore One lakh Ninty-
Five Thousand Thirty-Two oaly } into the nearest Government Treasury on or before 29™ day of
March,2024 and to produce before the under signed a copy of the relevant treasury Challan as
proof of payment not later than the 31 of March for violation of norms for mining, as directed
by Hon'ble National Green Tribunal vide order dated 26.02.2021 in 0.A. No. 360/2015, Failing
which the said sum of Rs. 14,01,95,032/- { Fourteen Crore One lakh Ninty-Five Thousand Thirty-
Two only } will be recoverable from you as an arrear of land revenue.

V2

Executive EngineerfShri Anandpur sahib
Drainage cum Mining Division,
WRD, Punjab

Copy the above is sent to -

1) Superintendenting Engineer, Drainage-cum-Mining & Geology Circle Ropar for kind
information and further necessary action please,
2} Sub Divisional officer {Nangal) with direction to ensure the delivery of this notice.




Assessment case 1h,

| _Hum!"l-l;c M.I.I'IETqI.I.IIT}' -

ORDER OF ASSESSMENT

The mine/quarry is siivated in Village: Khern knlmot, Telssil-

1051

Nangnl, Districo-Rupnngar

[~ " Mareh, 2024

K hern kel

Location of the Mine/ Quarry,

Villige Khera Kalmal, Telwil-Nangal,
District Rupnugar.

Full Postal Address,

Kolgidhar Stone Crusher, Village- Khers
kalmod, Tehsil- Mangal, I_I_r:lril:: R!lpl:l.!u.lr

Rule/Order under which WEAERAme i3 made,

Formula provided by The Hon'ble National |
Green  Tribwnal  Vide order  dated
J6.02.2021 in 0.4 Mo, 360/201%

Assessing authority (reasons to he recorded),

- | Total tones of mineral produced os determined on the hasis of
books of account produced or to the hest judgment of the

25,51,953.25 CRt as per ficld Report

produced on the basis of flem-3 abave

+ | Amount of Compensation assessed ut the rate Per MT of mineral

Rs. 14,001,950/

* Formula used to caleulate the compensation amount in item-7, which is based on item-5 is

discussed a3 below:-

PV= D% (D xRFWI1 +r)"

PV = Present value of foregone Ecological Values

D = Markes Value of lllegally Extracted Material { per MT

RF = Risk factar
r = [scoume Rale
B = Time period {in yTe.)

Met Present Value (NPV) =PV =D

» On the basis of above Formulae Compensation amount as per Field condition i as follow -

v = { Qty. Extracted llegally in MT ) x { Market Ratc per MT )

= (102078.13 MT) x {Rs. 412,55 per MT)

= 42107 228.61

[Murket Rase i as per Maximam permimed Crusher sale
Price (TSP} mentioned in Ponjeb Crusher Palicy, 2023

Notification Dad, 02,0421 ]

& Az per Field condition Severe Ecological Damage Risk Zoae is considered for which value of *n’,

‘RF’, 'r' iz as follow: RF =1, n =5, r = 5%,

From above,

(O x RF} = (4210722062 = 1] = 4210722862

PV = E | (421072286200 1+ D.08)" + (42107228 62 1+ 0.05)F + (42107228621 |+ D.05)" +

(42107228 6204 14 0.05)! + (42107228 6231+ DOS)" |

PV = Rs [82I226E1.02
NPY =PV -D

= [HIZ02260.02 - 4210722862

= Ra, 14,000,95,03 1




105

Avnenumey wrder w brigl
Total Minem Exiracted from Khern Ky

25,51,953.25 Ch & Compensation A
Five Thausaisd Thirty-Twa only

ot Minie Site fir wiicly Recovery Ndice 1o be issued for

Tobe Pkl W, 1400 98,002- | Fourieen { pate (e fakh Minty-

Seal of the Assessiing Asitharity

Execulive EngineerShn Anandpur Sabih,

Drainage-Cum-Mining & Crenlogy Dwinion,
WRIY, Punjah

...........................

Place-Shri Anandpur Sahil

Certified copies of the ssesament order may be oblained from the oflice of the nsRERAMg
authority on payment to him & fee of Rs, |0dV- for each copy, The amount will be deposited in m.’:]-.
Non-Ferrous Mining and Metallurgical Industrial 102-Mineral Concession Fee Rent and Royalties
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................

Ta,

New Satluj Stone Crusher Unit 1,
Vill. Khera Kalmat, Teh. Nangal
Distt. Rupnagar

R-Notice No. [ No. 460-61, Dated 22.09.2022 | & [ No. 2452-53, Dated 22.12.2022 ]

& | No. 3737-38, Dated 03.10.2023 | & | No, 1173-80, Dated 14.02.2024 |, with the Total Quantity
of 33,989,900 C#.

S-Notice No. [ No. 5366-67, Dated 15,12.2023 | & [ No. 5742-43, Dated 29.12 2023 1 &
Na. 932-93, Dated 09.02.2024 |, with the Total Amount of Rs, 1,91,40,147/-

Apart from above recoveries notice which has already been issued, you are hereby
directed to pay the compensation Sum of Rs. 18,67,78,148/- { Eighteen Crore Sixty-Seven lakh
Seventy-Eight Thousand One Hundred Four-Eight only ) into the nearest Government Treasury
on or before 29" day of March.2024 and to produce before the under signed 2 copy of the
relevant treasury Challan as proof of payment not later than the 31™ of March for violation of
narms far mining, as directed by Hon'ble National Green Tribunal vide order dated 26.02.2021 in
O.A. No. 360/2015. Failing which the said sum of Rs, I18,67,78,148/- | Eighteen Crore Sixty-Seven
lakh Seventy-Eight Thousand One Hundred Four-Eight only } will be recoverable from you as an
arrear of land revenue.

\>

Executive Engineer/Shri Anandpur sahib
Drainage cum Mining Division,
WRD, Punjab

Copy the above is sent to -
1} Superintendenting Engineer, Drainage-cum-Mining & Geology Circle Ropar for kind

infarmation and further necessary action please,
2] Sub Divisional officer (Nangal] with direction to ensure the delivery of this notice,
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ORDER OF ASSESSMENT
The minequarry is situed 1 Villnge- Klvern kalmen, Tels(i

ASSCREIEN] cane 1148

1

WNangal, Districi-Rugnagar.

Year of isessimen 2024 Hﬁ i whiﬂlﬁnn-mnum in made

Nome of the Mine/quarry assessed,

6" March2nad

e : ~ Khera kalme
Location of the Mm:-‘ﬂurrq-. Village Khera Kalmot, Tr]'ﬁji;mﬂill- I
[siriei Ro
Ful praggar. i
| Postal Address, New Sailuj Stme Crusher Uinid |, Village-
Khern kalmot, Tehsil- Mangal, District
Rupnagar. -
Rule/Order under which BEAEEEmEn| ig mincde, Formila provided by The Hon'ble National
Green  Tribunal Vide order dated

26.02.2021 in O.A No. 360/2015

Total tones of mineral produced os determined on the basis of
bmtslnl'amuum produced or (o the hest judgment of the
assessing authority (reasons to be recorded),

33,99,900 Cft as per ficld Repont

Amount of Compensation assessed at the rate Per M1 of mineral

produced on the basis of item-3 above

Rs. 18,67, T8, 148/-

*  Formula used to calculate the compensation amount in item-7, which is based on item-5 is

discussed az below:-

PV = E !DIRF]:"‘["‘I’}'

PV = Present value of foregone Ecalogicnl Values
[r = Market Value of Tiegally Extraceed Materal | per MT )
EF = Risk factar
r = Discoun Rate
n = Time period (m v
Met Present Value (NPY) = PV - D

*  On the basis of above Formulae Compensation amount as per Field condition i as follow -

D ={ Qty, Extracted illegally in MT ) x { Market Rate per MT )

= (135996 MT) x {Rs. 412.5/- per MT}
= AG098350

[Markel Rate i a5 per Maximin pemitied Crusher sale
Pige (CEM mentiored in Panfal Crasher Podicy, 2023

Natificstion Ded (12,0821 ]

* As per Ficld condition Severe Ecological Damage Risk Zone is considered for which value of *a’,

RF, 'r' s as follow: RF = |, n=5, r=5%
Fram above,

(D x RF] = [S609E350 x 1) = SA09RI50

PY = E [ (S609B350M 1+ 0LOF)" # (S60983500 1+ 0.05) + (S60981 500/ 1+ 0,053 +(SROS8I500 1+ 0.05) 4

{SHOUEISON |+ D457 |

PV = Rs 24IRT649T 58
NPV=PYV -
= J4IRTHAUT AN - 500915
= Rs, 16,67, TH, 144
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Assessment order in hejer

mod Mine Site for which Recovery Notice 1o be issued fur
T8 4B | Eighteen Crore Sixty-Seven lakh

Seal of the Assessing Authority

Executive Engi%i Anandpur Sahib,

[Zlminn::-tmn*h'lhﬂng & Gieology Division,
WRD, Punjah,

Certified copies of the asseasment order ma
authority on payment to higm 2 fee of Rs, 100/
Hon-Ferrous Mining and Metallurgical Indis:

¥ be obeained from the office of the assesLng
for cach copy. The amount will be deposiied in "853
ral 102-Mineral Concession Fee Rent and Royalties "




271.7
No....271-T3/R Notice Date05:03.2024

To,
Adesh Stone Crsuher,
Vill. Aligran, Teh. Mangal
Distt. Rupnagar

R-Notice Mo. [ No. 875-76, Dated 11.10.2022 | & [ No. 1324-25, Dated 03.11.2022 |
& [ No. 200-01, Dated 02.02.2024 ], with the Total Quantity of 44,72,538.25 Cft.

5-Notice No. [ No, 26-27, Dated 05.04,2023 | & [ No. 93B8-99, Dated 09,02.2024 |, with the
Tatal Amount of Rs. 2,B88,41,262 /-

Apart from above recoveries notice which has already been issued, you are hereby
directed to pay the compensation Sum of Rs. 24,57,04,995/- ( Twenty-Four Crore Fifty-Seven
lakh Four Thousand Nine Hundred Ninty-Five only ) into the nearest Government Treasury on of
before 28% day of March,2024 and to produce before the under signed a copy of the relevant
treasury Challan as proof of payment not fater than the 31" af March for violation of norms for
mining, as directed by Hon'ble Natlonal Green Tribunal vide order dated 26.02.2021 in O.A. No.
360/2015. Failing which the said sum of Rs. 24,57,04 995/~ { Twenty-Four Crore Fifty-Seven lakh
Four Thousand Nine Hundred Ninty-Five only ) will be recoverable from you as an arrear of land

revenue,

\>-

Executive Engineer/Shri Anandpur sahib
Drainage cum Mining Division,
WRD, Punjab

Copy the above is sent o -

1} Superintendenting Engineer, Drainage-cum-Mining & Geology Circle Ropar for kind

infarmation and further necessary action please.
2] 5ub Dlvisional officer [Nangal) with direction to ensure the delivery of this notice.




ORDER OF ASSESSMENT 1057

The mine/quarry i situsted in Village-Ailgran, Tehsil-Nangal, District-Rupnagar.

Aszessment case no,

1. | Year of asscssment 2024 Manth i which the aRsesament i made A" March, 2024

2. | Name of the Minc/quarry assessed. .-'i.nlg:.ﬁﬁ = I
1| Locaton of the Mim.-t:l-n_u“-_ur-l w"_q“ A”H_.-u_-n ]L-]mf.hl'.npl UF:IIJ;I..l_._.
i} - Rupaungar,
4. | Full Postal Address, Adesh Stone Crasher, Village  Ailgran,
' Tehsil-Nangal, Disirict Rupnagar,
3. | Rule/Order under which assessment is made. Formula provided by The Hon'ble National

Green Tribunal Vide order dated
26.02.2021 in OLA No. 360/2015

6. | Total tones of mineral produced as determined on the basis oF 447283825 CFT as per field Report
books of account produced o to the best judgment of the
assessing suthority (reasons to be recorded).

7. Amount of Compensation assessed at the rate Per MT of mineral | Rs, 24,5704, 995/
produced on the basis of item-1 skove

» Formula used to calculate the compensation amount in item-7, which 15 based on item-5 15
discussed as bebow:-

PV = L (D RF){ +1)"
Wherz,

PV = Predent valise of foregone Ecological Values
D = Market Value of Ilegally Extracted Matenal ( per MT )
RF = Risk facror
r = Daseouni Raie
n = Time period {in yrs. )
MNet Present Value (NPYV) =PV -D

On the basis of above Formulae Compensation amount s per Field condition 15 a3 follow :-

I = { Oy, Extracted illegally in MT ) x ( Market Rate per MT )

[ Miarket Rate is o5 per Maxdmans perminted Crasher sale
Price TSP mentioned in Punjob Crusher Paliey, 20020

MutificationDid. 02 1% 23 |

= [1,78,500.53 MT)x {Rs 412.5~ per MT)
= 71796881 125

As per Field condition Severe Ecological Damage Risk Zone is considered for which value of "'n",
‘RE', risas follow: RF=1,m=5,r=5%
From abaowe,

(D x RF) = (7379688 1,125 n 1) = 73796881,125

PV = | (TATOGERD 125N 1+ 0.05) + (TITI6RELI25)N 1+ DO5Y + (TITIBRR L 251+ 0.05)°
+{TITORRRL 12500 1+ 0.05) + (TIT06RR1. 12501+ 0.05)" |

PY = Rs. 31,9501 876/
NPY =FV -D
= I 9E0IETE - TITONEK]. |3
= Ra. 3457, 04,9950



Assessmient order in beiefl

1058

Towl Mineral Extracted from Ailgran Mine Site for which Recovery Notice to be issued for
44,T2.538.25 CFT & Compensation Amount Te he Paid Rs. 24,57,04,995% { Twenty-Four Crore Filty-
Seven lakh Four Thousand Nine Hundred Minty-Five only )

Seal of the Assessing Authority

2

Executive Engineer/Shri Anandpur S-Ihlh‘
Drainage-Cum-Mining & Geology Division,

WRD, Punjab.
BB o O i i
Date ... .DE03.2024 .
PMace-Shri Anandpur Sahib

Certified copies of the assessment order may be obtained from the office of the assessing
authority on payment to him a fiee of Rs. [00¢- for sach copy. The amount will be deposited in
"0853- Non-Ferrous Mining and Metallurgical Industrial 102-Mineral Concession Fee Rent and

Hovalties."



ERY CE
265-67R-noti

No.265-67/R-natice Date:-05.03.2024
Ta,

Grewal Stone Crusher,

Vill. Khera Kalmot, Teh. Mangal

Distt. Rupnagar

R-Notice No. | No. 3741-42, Dated 03.10.203 ], with the Total Quantity of 2,50,000
Cft.

Apart from above recoveries notice which hag already been issued, you are hereby
directed to pay the compensation Sum of Rs. 1,37,34,092/~ { One Crore Thirty-Seven fakh
Thirty-Four Thousand Ninty-Two oaly ) into the nearest Government Treasury on or befare
29™ day of March,2024 and to produce before the under signed a copy of the relevant treasury
Challan as proof of payment not later than the 31% of March for violation of norms for mining,
as directed by Hon'ble National Green Tribunal vide order dated 26.02,.2021 in OA. No.
360/2015. Failing which the said sum of Rs. 1,37,34,092/- { One Crore Thirty-Seven lakh Thirty-
Four Thousand Ninty-Two only ) will be recoverable from you as an arrear of land revenue,

Executive Engineer/5hri Anandpur sahib
Drainage cum Mining Division,
WRD, Punjab

Copy the above s sent to -

1} Superintendenting Engineer, Drainage-cum-Mining & Geology Circle Ropar for kind
information and further necessary action please,
2] Sub Divisional officer (Nangal] with direction to ensure the delivery of this notice.



1060 ORDER OF ASSESSMENT
The minequarry is situated in Village-

Assessment case o

Khera kalmaot, Tejwil-

—

L. | Year of ansessment 2037 Month in which the asesament fs i
2 ath in whicl the nssesameni in mnde

 Name of ihe Mincquarry assessed.

Nangal, Dsirici- Rupragar,

-ﬁ-"'-fvllu'h,?i:ll;l'

K bern kalmaoi

1. | Location of the Mine Quarry,

v i-l'l-ang-_i hern Kalmet, Tehwil-Nan gal,

District Rupaagas,

i 4. | Full Postal Address,

Grewal Stone Crusher, "u"iil:gn.r- Khers
kalmad, Tehsil- Nangal, District Rupnagar.

| 3. | Rule/Order under which assessment is made,

Farmula provided by The Hon'ble National
Green  Tribunal  Wide arder  dated
26.02.2021 In O.A No. 36072015

Total tones of mingral produced as determined on the basis of
l:-.‘-nlu_nfl-nmun_l produced or to the best judgment of the
BESESEUNE authority (reasons o be recorded).

250000 Cft ns per ficld Report

produced on the basis of flem-2 ahave

[. Amount of Compensation assessed at the rate Por MT of mineral

Rs. 1,37 34,0091, 24

discusged as helow:-

* Formula used 1o calculate the compensation amount in item-7, which is based on jtem-S is

P¥=  EI%i(DxRFMI+r)®
Where,

PY = Present value of foregone Ecological Vakes

I = Marker Value of Megally Extracted Material { per MT §

RF = Risk factor

r = Discount Bae

n = Time period {in yrs.)
Net Present Value (NPVY =PV - D

I D the basis of above Formulae Compensation amount as per Field condition is as Follow -

D =i Qty. Extracted Mlegally in MT ) x { Market Rate per MT )

[Mdarices Raee is 05 per Manimin permined Crusher sale
Price (CSF) naentsseal im Punjab Crusser Palicy, 201
NatificationEd 02.0% 21

= (10000 MT) & (R 412.5/- per MT)
= 4| X500

As per Field condition Severe Ecologecal Dompge Risk Zone is considered for which value of 'n”,
RF, r'isas follow: RF =1, n =5, r=5%
From above,

{0 % RFp = (4] 25000 5 | | = 4125000

PV = E | (41 2500000 1+ 0.08)" + (4 125000011 OS5 + (412500000 1+ 005)" + (41 25000114+ 081 +

(41 25000KT 1+ sy |

PV = /i | THSHISD. 20

NPV =PV - 1)
= | TREA | 26 - 4 25000
= My 107,04, 0020



Assessiment order in brief, 1 06 1

Mineral Extracted from Khern Kalmot Mine Site for which Recovery Motice to be issued for

250000 Cft & Compensation Amount To he Paid Re. 1,373,892 { One Crore Thirty-Seven lakh Thirty-
Four Thousand Ninty-Two only §

Total

Seal of the Assessing Authority
Executive Engineer/Shri Anandpur Sahib,
Drainage-Cum-Mining & Geology Division,
WRD, Punjab,
Mo, 280

...........................

Date ..., 06.03.2024 .
Place-Shri Anandpur Sahib

Certified copies of the assessment order may be obtained from the office of the assessing
authority on payment to him a fee of Rs. 100+~ for each copy. The amount will be deposited in "0853-
Mon-Ferrous Mining and Metallurgical Industrial 102-Mineral Concession Fee Rent and Royalties ™

i |



-mail: inpdiviziona i,

COVE ICE
274- i
No. 274-T6/R Notice Date28.03.2024
To,
A 5 Brar Stone Crsuher,
Vill. Agampur, Teh. Anandpur Sahib
Distt. Rupnagar

R-Notice Ne. [ No. 342, Dated 20.09.2022 | & [ Mo, 472-73, Dated 22.09,2022 | & |
No. 579, Dated 28.09.2022 | & [ Mo. 1002-03, Dated 22.05.2023 ] & [ Mo. 5295-86, Dated
13.12.2023 ] & [ No. 971-72, Dated 07.02.2024 |, with the Total Quantity of 11,53,155.05 Cft

S-Notice No. [ Mo. 543-44, Dated 22.01.2024 | & [3244-45, Dated 14.00,2023 ] & [ No.
3240-41, Dated 14.09.2023 | & [ Mo. 3242-43, Dated 24.09.2023 | & [ No. 139-40, Dated
03.01.2024 |, with the Total Amount of Rs. 38,73,552/-

Apart from above recoveries notice which has already been issued, you are hereby directed
to pay the compensation Sum of Rs. 6,33,50,147/ { Six Crore Thirty-Three lakh Fifty Thousand
One Hundred Fourty-Seven only ) into the nearest Government Treasury on or before 29™ day of
March,2024 and to produce befare the under signed a copy of the relevant treasury Challan as
proof of payment not later than the 31™ of March for violation of norms for mining, as directed by
Hon'ble National Green Tribunal vide order dated 26.02,2021 in O.A. No, 360/2015. Failing which
the said sum of Rs. 6,33,50,147%- { Six Crore Thirty-Three lakh Fifty Thousand One Hundred
Fourty-Seven only ) will be recoverable from you as an arrear of land revenue.

Executive EnEﬁShr‘i Anandpur sahib
Drainage cum Mining Division,
WRD, Punjab

Copy the above |5 sent ta -

1) Superintendenting Engineer, Drainage-cum-Mining & Geology Circle Ropar for kind
information and further necessary action please.

2) Sub Divisional officer (Anandpur Sahib) with direction to ensure the delivery of this
notice.



DRDER OF ASSESSMENT
The minelquary s siruated in Village- Agampur, Telsil-Anandpur Salib, Disisier-Rupnagar,

1063

Assessment case no,

| Year of assessment 2024 Month in which the assessinent i mide T 6" March,2024
2. | Maine of the Mine/quamy assessed. R "
Location of the Mine/Quarry. Village Allgran, T:H'nil-ﬁaﬂuﬂl. Dustrict
Rupnagar. — e
4| Pl Pemal Adiress. AS Brar Stone Crusher, Village- Agampur,

Tehsil-Anandpur Sahib, District Rupnagar

Formula provided by The Hon'ble National
Green  Tribumal Vide arder dated
26.02. 2021 in O.A No. 360/2015

11,53,155.05 Cft ns per field Report

3. | RulefOrder under which nssessment s made.

)

fi. | Total tanes of mineral produced as determined on the basis of
books of account produced or 1o the best judgment of the
assessing authority (reasons 1o be recorded).

7. | Amount of Compensation assessed at the rate Per MT of mineral | Rs. 6,33,50,147/-
produced on the basis of item-3 above

» Formula used io calculate the compensation amount in item-7, which is based on item-5 15
discussed as below:-

PV=  E% (DxRFWI+r)"

P = Pressnr value af foregane Ecological Valees
1 = Marker Value of llegally Extracted Matesial | per MT )
RF = Busk faclor
r = Discount Rale
n = Time peraod (in yrs.}
Met Present Valoe (NPV) =PV - 1D

On the basis of above Formulae Compensation amount as per Field condition 15 as follow :-

D = { Qry. Extracted illegally in MT ) x { Market Hate per MT )

[Market Rate is us per Maxieniis pesnined Cnesher sale
Price ({CSF) menlissed in Panjsb Crasher Palicy 2023

NatificationDed 620821 ]

= (461 26.202 MT) % {Rs. 412.5/- per MT)
= |%027058.325

As per Field condition Severe Ecological Damage Risk Zone is considered for which valuz of "n’,
‘RF’, ‘ris as follow: RF=1,n=5,r=5%
From nhove,

(D x RF} = { 19027058325 x |} = | 902T058.125

PV = E [ [ 19027058.325 6 1+ 0.08)' + (1S027058.32511 1+ D.OSY + (1902T05K. 3250 1 FL0sy
W IS0ETOSE. 3250 1+ 005)' + (1902TOSK. 32501+ D.05)" |

PV = Rs, 8237720511

NPV = Y - D
= §237TH05.02 = 1902 THSE 115
= s, 6,33 50,1474



Assessment order in briel.

Total Mineral Extracted from Agsmpur Mine Site for which Recovery Notice 1o he issued for
11,53,155.05 Cft & Compensation Amount To be Paid Rs. 633,50,147- ( Six Crore Thirty-Three lakh
Fifty Thousand One Hundred Fourty-Seven oaly )

Seal of the Assessing Authority

V2

Executive Engineer/Shri Anandpur Sahib,
Drainage-Cum-Mining & Gealogy Division,
WRD, Punjab.

Date ... 06.03,.2024
Place-Shri Anandpur Sahib
Certified copics of the assessment order may be obtiined from the office of the assessing

authority on payment to him a fee of Rs. 100/~ for each copy. The BRI will be deposited i"I"ij'
Non-Ferrous Mining and Metallurgical Industrial [02-Mineral Concession Fee Rent and Royalties.




.. 2B8-TO/R Notice Date:- 06.03.2024

Ta,
Siddhi Vinayak Stone Crusher,
Vill. Aligran, Teh. Nangal
Distt. Rupnagar

R-Motice No. | No. 499-500, Dated 23.03.2022 | & [ No. 1330-31, Dated 03.11.2022
| with the Total Quantity of 2,95,449.25 Cft.

S-Notice No. [ No. 113-14, Dated 10.04.2023 |, with the Total Amount of Rs. 2,72,880/-

Apart from above recoveries notice which has already been issued, you are hereby
directed to pay the compensation Sum of Rs. 1,62,30,908/- { One Crore Sixty-Two lakh Thirty
Thousand Five Hundred Thirty-Eight only ) into the nearest Government Treasury on or before
29'™ day of March, 2024 and to produce before the under signed a copy of the relevant treasury
Challan as proof of payment not later than the 31™ of March for violation of norms for mining, as
directed by Hon'ble National Green Tribunal vide order dated 26.02.2021 in O.A. No. 360/2015.
Failing which the said sum of Rs, 1,62,30,908/- { One Crore Sixty-Two lakh Thirty Thousand Five
Hundred Thirty-Eight only ) will be recoverable from you as an arrear of land revenue.

s

Executive Engineer/Shri Anandpur sahib
. Drainage cum Mining Division,
WRD, Punjab

Copy the above is sent to -
1) Superintendenting Engineer, Drainage-cum-Mining & Geology Circle Ropar for kind

information and further necessary action pleasa.
2] Sub Divisional officer (Nangal) with direction to ensure the delivery of this notice.



1066

Assessment ense o,

| g a —— N——
: Year of assessment 2024 Monilh in which the asscxament s made |

ORDER OF ASSESSMENT
The mine/quarry is situated i Village-Ailgran, Tehsil-Nang|

District-Rupnagn

" March 2024

:' r:m"‘ of the Mine/quarry assessed. i
: cation of the M ‘Quarry A ... —
ik ; Village Adlgran, Tehsil-Mangal, Dysing
4. | Full Postal Address, Ruprager.

Sickdhi \’i.r-!'tlt:r'lli Stone € rusher, Village |
Ailgran, Tehsil-Nangal, District Rupnagar

RuleOrder under which tssessment 15 made,

Formula provided by The Hon'ble National |
Green  Tribwnal  Vide order dated
26,02.2021 in O.A No, 3602015

b

Total tones of mineral produced us determined on the basis of
books of sccount produced or to the best judgment of the

ussessing authority (reasons to be recorded),

2,95,449.25 Cft us per ficld Repor

Amount of Compensation assessed ot the rate Per MT of mineral

produced on the basis of item-3 ahave

Ra. 1,62,30,908/-

* Formula used 1o calculate the compensation ameunt in item-7, which is hased on item-5 is

discussed as below--

PY= I, (DxRFWI +r)”

PV = Present value of foregone Ecological Values
D =Market Value of Tllegally Extracted Maicrial { per MT )

RF = Risk factor
r = Discount Bane
n = Time period {in yrs.}

Met Present Valoe (NPV) = PV - D

«  On the basis of sbove Formulae Compensation samount as per Field condition is as follows -

D = { Qty. Extracted illegally in MT ) x { Market Rate per MT )

= 1180707 MT) x (Ra. 4123/ per MT §

= ART49I2.625

[ Mearket Rate is as per Masinuns perminied Crasher sale
Prige (T3 menioned in Panjab Crosher Paliy, 2023

NotificatioaDad 1204, 21

* As per Field cordition Severe Ecalogical Damage Risk Zone is considered for which value of 'n’,

‘RF, *r 15 85 follow: RE=1,n =5, r=5%

From above,

(D x RFp= (487401 2625 & 1) = 4912 625

PV =X [ (BT 202504 1+ 0U05)" + (487401 2625 1+ 0.058) 4 (87401 LA250 1+ 0/05)

FARTAO 2 A25N I (LOSY & (ARTA9) 2 A28 00 1+ BLBS) |

% = K, 20 INSHI0. 48/
NPV =P - )

= JN105E20.48 - dRT49] 26285

= Ha. 162 M908/-



- "
Assessment order in brief 1 067

Ailgran Mine Site for which Recovery Notice o be issued for
4,95,440.25 Cft & Compensation Amount To he Paid Rs. 1,62,30,908/ { One Crore Sixty-Two lakh Thirty
Thousand Five Hundred Thirty-Eight anly )

Towal Mineral Extracted from

Seal of the Assessing Authority

2

Executive Engineer/Shri Anandpur Sahib,
Drainage-Cum-Mining & Geology Division,
WRD, Punjab,

Place-Shri Anandpur Sahik

Certified copies of the assessment order may be obtained from the office of the nssEssing
authority on payment to him a fee of Rs, 100 for cach copy. The amount will be deposited in
0853~ Non-Ferrpus Mining and Metaliurgical Industrial 102-Mineral Concession Fee Rent and
Royalties."




06.03.
P

To,

Prithvee Stone Crusher,
Vill. Spalwan, Sub. Teh, Nurpur Bedi
Distt. Rupnagar

R-Notice No. [ No. 519-20 , Dated 27.09.2022 |, with the Total Quantity of 18,541 Cft
S-Notice No. No. 4570-71, Dated 03.11.2023 |, with the Total Amount of Rs. 1,22,926/-

Apart from above recoveries notice which has already been issued, pou are hereby
directed to pay the compensation Sum of Rs. 10,18,5764 { Ten lakh Eighteen Thousand Five
Hundred Seventy-Six only ) into the nearest Government Treasury on or before 29" day of
March, 2024 and to produce befare the under signed a copy of the relevant treasury Challan as
proof of payment nat later than the 31™ of March for violation of norms for mining, as directed
by Hon'ble National Green Tribunal vide order dated 26.02.2021 in O.A. No. 360/2015. Failing
which the said sum of Rs. 10,18,576/- { Ten lakh Eighteen Thousand Five Hundred Seventy-Sin

only ) will be recoverable from you as an arrear of land revenue.

Executive Engineer/Shri Anandpur sahib
Drainage cum Mining Division,

WRD, Punjab

Copy the above |5 sent to ;-

1} Superintendenting Engineer, Drainage-cum-Mining & Geology Circle Ropar for kind

information and further necessary action please.
2) Sub Divisional officer (Nurpur Bedi) with direction to ensure the delivery of this notice.



ORDER OF ASSESSMENT
The mine/quary is siusted in Village- Swara, Suls Tehil- Nurpor bedi, Districi-Rupnagor 1 069

ASSESSMENT CAKC 0,

IT'FE'-“ of assessment 2024 Montly in which the assexament x made #* March, 2024
L, —————
5| Name of e Mine quary assesed o
3| Laocation of the Mine/Quarry, 2 T Villnge- Swara, gl Tedml: Nurpur beds,
— _Dingrict Rupriags?, ™
4. | Full Postal Address. Prithvee Stone Crusher, Village- SWara,
nric Rupragar |

Sub, Telwil- Murpur J'.u.-‘-:l_i1 III_ _
Farmula ﬁ-vlldﬁ by The Hon'bile Naticnal
Green  Tribunal vide order dated
16.,02.2021 In O.A No. I60/2015

——

5| RuleOrder under which assessment is made,

& | Total tones of mineral produced as determined on the basis of 18,541 Cft as per ficld Report

books of account produced or Lo the best judgment of the
assessing authority (reasons to be recorded).

7 | Amaount of Compensation assessed a1 the rate Per MT of mincrnl | Rs. 10,185,576/
produced on the basis of item-3 above J

«  Formula used to caloulate the compensation amount in item-7, which is based on item-=5 1

diseussed as below:-
V= E"HH!IIRFIJ{I-!-:']-'

PV = Present value of forcgone Ecological Valses
D = Market Valise of legally Extracted Material { per MT
RF = Riak factar
i = Dhscount Rate
n = Time period (m y75.)

Net Present Value (NPV) =PV - D
On the basis of sbove Formulas Cpmpensation amount as pes Ficld condition is as follow -
D = { Qry. Extracted illegally in MT ) x { Market Rate per MT )

[ Market Rate is as per Maximm permimed Crasher sl
Price [C5F) mentionsd in Punjab Crusher Policy 2023

Notification Ded02.08.23]

= (741,64 MT) x (Rs. 412.5/- per MT)
= 305926.5

As per Field condition Severe Feological Damage Risk Zone is considered for which value of ‘o',

“RE', " is as follow: RF = I,n=5r=5%
From abive.

(D & RF) = (30592655 []= HSR26.5

Py = | (MSET6.5)0 1+ 0.05) = {M05026,5)0 1+ 005 + (3059265001 0058+ (305926, 500 1+ 005" +
(308926514 1+ 0.05)° |

PV = Re 132450062

NPV =1V -D
= | 324501 .63 - 105926.5
= [s, 1l 18,576/



N
|O7O

Ass ey order i hrfef

Totg) Miners| Fxtencie [T

Swarn Ming Sile for wliich Recovery Nogjge fiy
& Compensatio Amount T e p

he ianueil fior 18,541 cny
il R, WL IHA 700  Ten liabe Iy
Six only

Flghteen Thommg Fivie Hunafred Seventy-

Sl of the Asseasing Autharity

7>

Executive Enginecr/Shri A page H-:h_rh.
I.'.Iuimgc-{fmn-h-lining & Greology Divikian,
WRD, Punjab,
N
Mo, 3 .................
Date ﬂﬁ{ﬁ!jﬂ!ﬂ ...........
Place-Shri Anandpur Sabiil



Ta,
5ai Stone Crusher,
Vill. Swara, Sub, Teh. Nurpur Bedi
Distt. Rupnagar

R-Notice No. [ No. 1550-51, Dated 14.11.2022 | & [ No. 1570-71, Dated 14.11.2022
| & [ No. 4118-19, Dated 12.10.2023 | & [ No.4926-27, Dated 23.11.2023] , with the Total
Quantity of 1,00,779.25 Cft

S5-Notice No. | No,427-28, Dated 18.01.2024 | & | No.4573-74, Dated 03.11.2023] & [ No.
461-62, Dated 19.01.2024] & [ No. 54B4-85, Dated 26.12.2023 | . with the Total Amount of Rs.

6,568,167 /-

Apart from above recoveries notice which has already been issued, you are hereby
directed to pay the compensation Sum of Rs. 55,36446/- ( Fifty-Five lakh Thirty-Six Thousand
Four Hundred Fourty-Six oaly ) into the nearest Government Treasury on or before 29 day of
March, 2024 and to produce before the under signed a copy of the relevant treasury Challan as
proof of payment not later than the 31" of March for violation of nerms for mining, as directed
by Hon'ble National Green Tribunal vide order dated 26.02.2021 in O.A. No. 360/2015. Failing
which the said sum of Rs. 55364465 { Fifty-Five lakh Thirty-Six Thousand Four Hundred
Fourty-5ix only ) will be recoverable from you as an arrear of land revenue,

\>

Executive Engineer/5hri Anandpur sahib
Drainage cum Mining Division,
WRD, Punjab

Copy the abowve is sent to ;-

1) Superintendenting Engineer, Drainage-cum-Mining B Geology Circle Ropar for kind

information and further necessany action please.
2} Sub Divisional officer (Murpur Bedi) with direction to ensure the delivery of this notice.

1071



ORDER OF ASSESSMENT

e mine/quarry is situnted in Village- Swurn, Sub, Tehsil. Nurpur bedi, Disisict-Rupnagar.

1072

A SCRECHL Case mg,

Green Tribunal  Wide  order
26,02.2021 in O.A No. 36072015

Year of assessment 2024 Month in which the nssessment is made &™ March 2024
Name of the Mrﬂr_"ql.lﬂﬁ e o © Swan
Location of the Mine/Quarry, Village- Swara, Sub. Tchail- Nurpur bedi,
4. | Full Postal Address, :?;:m?:::cmaé;:nhu Village-  Swara,
5. | Rule/Order under which nssessment i5 made, f::n-[::“;:‘ﬂ:::: L'::;ﬂ”;;“ﬁg’:::;l

dated

6. | Total tones of mineral produced as determined on the basis of 1,00,779.25 Cft as per field Repont

books of sccount produced or to the best judgment of the
assessing authority reasons to be recorded),

T. | Amount of Compensation assessed at the rate Per MT of mineral | Rs. 55,36,446/-
produced on the basis of iterm-2 above

*  Formula used to calculate the compensation amount in item-7, which is based on item-5 is
discussed as below:-

PV=  E% (DxRF}(I+ry

Y = Present value of feregone Ecological Values
D = Market Value of [begally Extracted Material ( per MT }

BF = Risk Factor
r = Discount Rate

n = Time perad {in yTs.)
Net Present Value (NPV] = FV =D

On the hasis of sbove Formulae Compensation amount as per Field condition is a3 follow -

D =( Oy, Extracted illegally in MT ) x | Market Rate per MT )

= [4031.17 MT) x (Rs. 4125~ per MT) [Market R is s per Maximuns permined Crasher sale
Peice (5P} mentinned in Pungab Crosher Policy,202]

= |ABEEST A
Motification Dad.02.08 23 ]

‘RF", 'r" iz as follow: RF =1, n=5,r=5%
From abowe,

(D x RF) = [ 166285762 x |} = [662R3T.62

PV = | (166385762114 0.05)' + (16628576200 1+ 0.05)" = (166285T.623( 1+ 0.05)" + {16628357.6214 1+ 0.05)
(FEBZAST.A2N 1+ D05 |

PY =R TI99300.0 76

NFY=PV-D
= F109303. 176 - 1662H5T.62

= Rs. 55,36, 44b/-

As per Field condition Severe Ecological Damage Risk Zone is considered for which value of *n’,

+




107

Assessament order in briel
Mal Mineral Fwircted from Haripai
1.00,779.25 Ch & Compensation Amoun

Four Hundeed | vy Sy nly |

1

Mine Site for which Recovery Notice 1n be issped for

Tovbe Pl M, LLR Ty i1 rve lakk Thirty -Sin Thowsand

Seal of the Ansesning Authoriry

Vo

Uxecutive Fgineer Shr Anandpur Saliibs,
I.'nmlprl‘mrrh-'llmni & Cheokogy Divisiom,
WRIY, Munjab

M 311 ik
Dare 06022024
Place-Shri Anandpur Sahib

Certified copics of the assessment order may be obtained from the office of the assciaen g
authanty on payment to him o fee of Rs. V0K¥- for each copy. The amount will be deposied i “08S ).
Non-Ferrous Mining and Metallurgical Industrial 102-Mineral Concession Fee Rent and Rovyalbes =



